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INTRODUCTION

I. the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to submit the
Report on their behalf, present this Forty-third Report (Seventh Lok Sabha)
on Action Taken by Government on the recommendations contained in
the Thirty-Ninth Report (Seventh Lok Sabha) on the Ministry of Education
and Culturea (Department of Education)—Educational facilities for Sche-
duled Castes and Scheduled Tribes in (i) Indian Institutes of Technology
and (ii) Central Universities.

2. The Report was considered and adopted by the Committee at their
sitting held on 8 November, 1983.

3. The Report has been divided into the following Chapters :

I. Report
II. Recommendations/observations which have been accepted by
Government.

III. Recommendations/observations which the Committee do not
desire to pursue in view of Government’s replies.

IV. Recommendations/Observations in respect of which replies of
Government have not been accepted by the Committee and
which require reiteration.

V. Recommendations/observations in respect of which final replies
of Government have not been received.

4. An analysis of the action taken by Government on the recommenda-
tions contained in the Thirty-ninth Report (Séventh Lok Sabha) of the
Committee is given in the Appendix. It would be observed there from that
out of 47 recommendations made in the Report, 17 recommendations that
is 36.17 per cent have been accepted by Government. The Committee do
not desire to pursue nine recommendationsi. e. 19.15 per cent of their
recommendations in view of Government replies. In respect of 15 reco-
mmendations i. e. 31.92 per cent replies of Government have not been
accepted by the Committee and require reiteration, and for 7 recommenda-
tions i. e. 14.89 per cent, final replies of Government have not been

teceived.

”
New DELHI .
Chairman,
Committee on the Welfare of
November 21, 1983 Scheduled Castes and Scheduled
Kartika 30 1905 (S) Tribes ;

(v)



" CHAPTER 1
REPORT

This Report of the Committee deals with the action taken by Govern-
ment on the recommendations contained in the Thirty-ninth Report (Seven-
th Lok Sabha) on the Ministry of Education and Culture (Department of
Education)-Educational facilities for Scheduled Castes and Scheduled
Tribes in (i) Indian Institutes of Technology and (ii) Central Universities.

Indian Institutes of Technology

1.2 In para 1.9 of the Thirty-ninth Report, the Committee had observ-
ed that the Indian Institutes of Technology Act, 1961 did not specifically
provide for representation of a Scheduled Caste/Scheduled Tribe person on
the Council of the Indian Institutes of Technology. However, one person
belonging to Secheduled . Caste community was a member of the present
Council by virtue of his own special expertise. The Committee had recom-
mended thatin order to protect the interests of Scheduled Castes and
Scheduled Tribes and to promote their technical education, at least one
person from among these communities should be included as a member of
the Council.

1.3 The Ministry of Education and Culture (Department of Education)
in their reply dated 20 September, 1983 have stated that Dr. M. Santappa
who was a member of the Council of IITs for the last term and belongs to
the Scheduled Caste community has again been nominated on the Council
for the current term as Visitor’'s nominee. As such it is not felt necessary
to have a separate nominee for safe-guarding the interests of Scheduled
Caste/Scheduled Tribe condidates as Dr. Santappa’s nomination will take
and care of their interests fully. The Ministry have further stated that the
Government is of the view that the Council of IITs, consisting of eminent
and responsible persons, including Minister of Education, Member Planning
Commission and Secretaries to the Government of India is responsible to
look after all interests including those of Scheduled Caste/Scheduled Tribe
communities.

1.4 The Committee are not bappy with the reply of the Government.
One person (Dr. M. Santappa)! belonging to Scheduled Caste community has
been nominated on the Council of the Indian Institutes of Technology for the
current term by virtue of his own special expertise. The Government have
not assured that at least one person belonging to Scheduled Caste/Schedaled
Tribe shall invariably be nominated on the Council, The Committee are of
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the view that the Government’s policy in the matter of inclusion of a person
from among these communities on the Council should be laid down explicitly.

1.5 1In para 1.10 of their Report the Committee had recommended
that the Board of Governors of each Indian Institute of Technology should

also include at.least one person belonging to Scheduled Castes/Scheduled
Tribes.

1.6 In their rcply dated 20 September, 1983, the Ministry of Educa-
‘tion arid Culture (Department of Edueation) have stated that the Govern-
ment will keep in.mind the spirit behind the recommendation whenever an
occasion arises.

1.7 The Committee arz not satisfied  with the reply of the Government
.which is evasive. It is not. enough to keep in mind the spirit behind the
recommendation of the Committee only when the occasion arises. The
Committee would like the Government to take a policy decision about the
the appaintment of Scheduled Caste/Scheduled Tribe person on the Board of
Directors of each Institute,.

1.8: In para 3.29 of their Report the Committee had expressed their
concern that in the Indian Institutes of Technology a very large number of
'seats reserved for Scheduled Castes and Scheduled Tribes remained uafilled
year after year. They had observed that the small number of Scheduled
Caste/Scheduled Tribe students who qualified in the Joint Entrance exami-
nation without relaxation was also a matter of great concern. The Com-
mittee had also observed that the Secretary, Ministry of Education had
jnformed the Committee that instructions had been issued that the cut-off
point for Scheduled Caste/Scheduled Tribe students for admission to under-
graduate courses would be two-third of the aggregate rather than two-third
of the individual subject. Also, at the time of taking final decision, the
cut-off point will again be determined consistent with the entry standard in
order to take as many studcnts as possible from these communities, The
Committee had expected that the assurance given by the Secretary, Ministry
of Education will be implemented in all seriousness by the authorities of
the IITs,

1.9 In their reply dated September 20, 1983 the mestry of Education
and Culture (Department of Education) have stated that the decision to
keep the cut-off poiut for Scheduled ' Caste/Scheduled Tribe students at 2/
3rd of the ‘aggrégate rather than 2/3rd-of ihdividual subjects Has already
‘been.’ implemented:  Also the ‘Chairmdn of the Council has personally
looked into the ' performance -pf the Scheduled Caste/Scheduled Tribe stu-
dents:in-thé Joint Entrance  Examination 1983, when it'has beeh decided to
admit a: few more Scheduled  Caste/Scheduled Tribe students for the
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Undergraduate Programme in the IFTs for the year 1983 84 by further
refaxation of the acadcmic requirements. As such the interests.of the Sche-
duled Castes/Scheduled Tribes is being safeguarded.

1.10 The Committee note that the decision to keep the cut off point for
Scheduled Caste/Scheduled Tribe students at 2/3rd of the aggregate rather
than 2/3rd individual subjects has already been implemented by the Govern.
ment. However, the Government have wot implemented the assurance given to

. the Committee that at the time of taking final decision, the cut off point will
again be determined comsistent with the emtry standard in order to take as
many students as possible from these commmunities. The Committee, therefore
reiterate that the assuramce given to them should be implemented.

1.11 In para 3.50 of theirgReport the Committee had observed that
for admission to post-graduate courses, Scheduled Caste/Scheduled Tribe
candidates were not available even after giving relaxation of 5%, in the
qualifying marks. With the introduction of the GATE system (Graduate
Aptitute Test in Engineering) from the year 1983 for admission to post-
graduate courses no improvement in the intake of Scheduled Caste/
Scheduled Tribe candidates could be¥expected in as much as a joint exa-
mination was a test between unequals. The Committee had recommended
that Scheduled Caste/Scheduled Tribe candidates who pass the qualifying
examination and apply for admission to post-graduate courses should be
admitted and given special coaching.

1.12 In their reply dated 20 September, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that as against
earlier admissions of about 40 students per year, the analysis of the latest
GATE results reveal# that 321 Scheduled Caste/Scheduled Tribe students
have qualified at GATE examination. The number of Scheduled Caste/
Scheduled Tribe candidates eligible for admission to post graduate courses
in Indian Institutes of Technology has thus increased considerably by the
introduction of the GATE examination.

1.13 The €ommittee may be ieformed of the total number of seats
reserved for Scheduled Caste/Scheduled Tribe studemts against which 321
Scheduled Caste/Scheduled Tribe students have qualified in the GATE exam-
ination. Out of these, the break up of Scheduled Caste/Scheduled Tribe
stndents may also be given.

- With a view that{all seats reserved for Scheduled Caste/Scheduled Tribe
students in post-graduate courses are filled up, the Committee reiterate their
recommendation that Scheduled Caste/Scheduled Tribe candidates who pass
qualifying. examination and apply for adinission to post-graduate courses
should be admitted and given special coaching.



1.14 In para 4.22 of their Report the Committee had observed that

under the scheme of grant of post-matric scholarships to Scheduled Caste/
Scheduled Tribe students which was operated by the Ministry of Home
Affairs, only two children of the same parents/guardians were made eligible
for the grant of such scholarship. However, this restriction was removed in
the case of girl students from the academic year 1980-81. The Committee
had recommended that the Ministry of Home Affairs should remove the
restriction regarding grant of post-matric scholarship to more than two
male children from the same parents/guardians so that Scheduled Caste/
Scheduled Tribe students are not deprived of receiving higher education.

1.15 1n their reply dated September 20, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that the matter is
under the purview of the Ministry of Home Affairs.

1.16 The Committee are not satisfied with reply of the Government.
The Committee should be apprised by the Ministry of Edacation and Culture
after consultation with the Ministry of Home Affairs regarding removal of
restriction in respect of grant of post-matric escholarships to more than two
male children from the same parents/guardians.

1.17 In para 5.18 of their Report the Committee had observed that at
present, in the IITs, reservation in promotions had not been provided
beyond the post of Lecturers. They had also observed that it was high time
for the Government to take a decision to provide reservation for Scheduled
Castes and Scheduled Tribes in teaching as well as technical posts at.all

levels.

1.18 In their reply dated 20 September, 1983 the Ministry of Education
and Culture (Department of Education) have stated that it is felt that reser-
vation for Scheduled Caste/Scheduled Tribe in higher teaching position in
the Indian Institute of Technology need not be made specially in view of
the difficulties experienced to fill up vacancies at Lecturers level, where
reservation of posts for Scheduled Caste/Scheduled Tribe candidates exists.
Reservation for technical and administrative positions already exists in
the IITs.

1.19 The Committee are not satisfied with the reply of the Government.
The Committee, therefore, reiterate their earlier recommendation that the
Government should take a decision to provide reservation for Scheduled Castes

Scheduled Tribes in teaching as well as technical posts at all levels.

1.20 In para 5.19 of their Report the Committee - had . noted that
Government had taken a decision that in IITs the post of Lecturer not be
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operated on a roster system nor the dereserved vacancies “carried forward
from year to year.

The Committee had felt that the rosters were the kingpins on which the
whole system of implementation’ of reservation orders rested and so in
eacn Indian Institute of Technology separate rosters should be maintained
for each category of post. The Committee had desired that the Ministry of
Education should review the decision that the post of Lecturer need not be
operated on a roster system and that the de-reserved vacancies should not
be carried forward.

1.21 In their reply dated 20 September, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that the Govern-
ment has reviewed the issue and feels that for the purpose of maintaining
high quality of education, the reservation for the post Of Lecturer should
not be operated on a roster system.

1.22 The Committee are not convinced with the argument put forth by
the Government that the operation of the roster system would dilute the
guality of education. Non-maintenance of rosters amounts to violation of
instructions issa¢d by the Ministry of Home Affairs in this regard.. The
Committee, therefore, reiterate their earlier recommendation.

Central Universities

2.1 In para 8. 16 of their Thirty-ninth Report, the Committee had
observed that the special cell in the University Grants Commission had
proved to be ineffective because it had neither been able to collect the data
regarding enrolmen) of Scheduled Caste/Scheduled Tribe students in
various Central Universities promptly nor had it been able to analyse
expeditiously the data already received. The Committee had recommended
that all necessary steps should be taken by the University Grants Commis-
sion for collection, analysis and publication of the required data promptly.

22 In their reply dated 21 September, 1983, the Ministry of Education
and Culture (Department of Education) have stated that it has been decided
to request U.G.C. that while they may continue to collect, analyse and
publish all-India statistics, they may take special measures for the expediti-
ous collection, analysis and publicaton of the required data separately in
respect of Central Universities for which the Central Government is directly
responsible.

2.3 The Committee are not satisfied with the reply of the Government.
Itis mot enough to ask the University Grants Commission to take special
measures, The Committee desire that & time bound programme for collection,
analysis and publication of the required dats in respect of Central Univer-
sities should be prepared and implemented.
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2.4 In para 10.36 of their Report the Committee were unhappy té
know that the average percentage of enrolment of Scheduled Caste students
to the total enrolment in under graduate courses in the Aligarh Muslim
University was 1.10 and in posts-graduate courses it was 1.18 in 1980-81. The
percentage of enrolment of Scheduled Tribe students to the total emrolment
‘was zero both at the under-graduate and post-graduate levels. The -Commi-
ttee had recommended that this University should fall in line with other
Central Universities and provide 159, reservation for Scheduled Castes and

74% for Scheduled Tribes in all courses of studies, including the M.B.B.S.
course.

2.5 TIn their reply'dated 21 September, 1983; the Ministry of Education
and Culture (Department of Education) have stated that the recommendat-
ion has been noted. The matter will be pursued with the University keep-
ing in view the Special Character of the University as embodied in the Act,
as'amended by Parliament in December, 1981.

2.6 The Committee are not satisfied with the reply of the Government.
Thex would like to reiterate that the Aligarh Muslim University should fall
in line with other Central Universities and provide 159, reservation for Schedu-
led Castes and 71°%, for Scheduled Tribes in all courses of studies in the
M. B. B. S. course. The Ministry of Education should pursue the matter with
the Aligarh Muslim University in right earnest and intimate the outcome
thereof to the Committee.

2.7 1n para 10.38 of the Report, the Committee had noted that in
Delhi University no reservation had been provided for Scheduled Caste/
Scheduled Tribe candidates for admission to M.Sc. course, post-graduate
and diploma courses in Medical Sciences, M.Sc. in Electrical/civil/Mechani-
cal and M.A. course in Music and Fine Arts. The Vice-chancellor, Dethi
University, had stated during evidence that there was a proposal for mak-
ing reservations in these courses. The Committee wanted to be informed of
the outcome of the proposal.

2.8 In their reply dated September 21, 1983, the Ministry of Educat-
ion and Culture (Department of Education) have stated that the Academic
Council of the University of Delhi at its meeting held on 14.6.1983, dec¢ided
that in a post-graduate course where the number of seats exceeds 15,
Teservation at the rate of 15% and 739 be made for 8C and ST respecti-
vely. Where the number of seats is more than 7 but less than 15, 15% seats
be reserved for 8.C. candidates (if no 'S.C. candidate is available, the seat
will go to a S.T. candidate, if available). No seat will, however, be resetved
in a post-graduate course if the number of scats is less than 7.



29 The Commiittor fail ¢ wnderstand Why @0 Eeservasion ‘has beei
provided in a post-gradusts course in Delhi Uiniversity if the number of seats
is less than 7. The Commmittee desire shat the Covarnment ‘shonld implemont
the reservation orders in pest-graduste comrses irrespoctive of the availability
of the namber of seats therein.

2.10 In para 10.41 of the Report, the Committee had emphasiséd that
Scheduld Caste/Scheduled Tribe candidates meed to be given facilities for
receiving higher education and therefore the Faculty Committee of the
University which looks after the admissions should be fully coascious of
their responsibility in this matter. The Committee were of the view that
there should hardly be any occasion for rejecting any Scheduled Caste/
Scheduled Tribe candidate in interview if he had secured good marks in the
written test. The Committee had recommended that in tbe interview
Committee at least one person belonging to Scheduled Caste/Scheduled
Tribe should be included.

2.11 1In their reply dated 21 September, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that the Jawaharlal
Nehru University has reported that the Jow percemtage of -enrolment of
Scheduled Caste/Scheduled Tribe studemts to the total enrolment
in post-graduate courses in the year 1981-82 was due 1o poor response
from these categories for certain programmes of studies in the Universisty.
In terms of the Admission Policy formulated by the Academic Council
of this university, the interse merit of Scheduled Caste/Scheduled Tribe
candidates is adjudged among themsélves and not in relation to the general
candidates. The Ministry have further stated that in order to ensure wider
representation of Scheduled €astes/Scheduled Tribes on its' student body
the University has laid down that all Scheduled Caste/Scheduled Tribe
sandidates who have satisfactarily competed she gnalifying examination for
-admission to a programme are eligible t0 apply ircespective of percentage
of the macks secured by them.

212 The Commiittee are not satisfied;with the reply of the Government
which is evasive. The Comniittee reiterate their recommendation that in the
interview Commilttee at least one person belonging to Scheduled Caste
+ Scheduled Tribe shonld be included.

2.13 In-para 10.42 of the}Report, the Commntittee had noted that for
-admission to Ph. D courses, the criterion fixed by the University Grants
Cosmmission was 55% marks. Hewever, the Academic Council of the
Jawahatlal Nehru Usiiversity had raised this percentage to 39 with the result
that sufficient number of 'Schoduled Tasto/Scheduled Tribe students were



ot getting admission te Ph.D. courses in this University. The Committee
had felt that the present eligibility criterion for admission needs to be relaxed
in the case of Scheduled Caste/Scheduled Tribe candidates so that they were
not deprived of the facility of admission to these courses. The Committee

had stressed that too many restrictions at the stage of admission were not
desirable in order to improve the intake.

2.14 In their reply dated 21 September, 1983, the Ministry of Education
and Culture (Department of Education) have stated that the Jawaharlal
Nehru University has intimated that the position as stated in the report
that the Academic Council of the University has raised the percentage of
marks for admission of Scheduled Caste and Scheduled Tribe candidates to
the Ph.D. course to 59 isfmot correct. As per admission policy of the
University, the Scheduled Caste/Scheduled Tribe candidates who have
passsed the qualifying examination are eligible to apply for admission to any
programme of study in the University (including M. Phill/Ph. D. programme)

irrespective of their aggregate percentage of marks in the qualifying
examination.

2.15 The Committee desire to know whether Jawaharlal Nehru University

admits to Ph.D. course all thoses Scheduled Caste/Scheduled Tribe students
who obtain a minimum of 559, marks.

2.16 In para 10.44 of the Report, the Committee had recommended
that all restrictions including entrance examination and interview for
admission of Scheduled Caste/Scheduled Tribe students in the Central
‘Universities should be abandoned. Meritorious Scheduled Caste/Scheduled

Tribe students should be admitted in all courses and special coaching given
to them.

2.17 1In their reply dated 21 September, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that all the Central
Universities except the Aligarh Muslim University have made provision for
reservation in admission in most of the under-graduate and post-graduate
courses. Provision has also been made for relaxation of minimum qualifica-
tions in respect of Scheduled Caste/Scheduled Tribe candidates. The Universi-
ties which bold written and or oral test draw a separate merit list for the
Scheduled Caste/Scheduled Tribe students. Thus the examination for
admission serves the purpose of determining inter-se merit among the
Scheduled Caste/Scheduled Tribe candidates themselves. This is essential
in those courses where number of candidates is more than the available
seats and where special type of aptitude is required. The Ministry have

_also stated that most of the Universities are of the view that the system of
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holding tests should be made applicable to the Scheduled Caste/Scheduled

Tribe candidates also where such a test has been prescribed for other
students.

2.18 The Commitee would like to emphasise that if the reserved seats
remain unfilled on any course due to the required number of Scheduled Caste/
Scheduled Tribe students not qualifying in a test, necessary relaxation in
marks should be provided so as to fill up the reserved seats.

2.19 In para 13.25 of the Report, the Committee had observed that
from the information furnished to the Committee, it was seen that none of
Central Universities had implemented the orders regarding reservation in-
promotion in the teaching posts. The Committee had recommended that the
orders regarding reservations in promotions from the post of lecturer to the
posts of Reader, Professor etc. in the various Faculties and Departments of
the Central Universities and colleges affiliated to them, should be imple-
mented expeditiously. '

2.20 In their reply dated September 21, 1983, the Ministry of Educa-
tion and Culture (Department of Education) have stated that the teaching
posts above the level of Lecturer are at present not filled on the basis of
promotion. The question of making reservation of Scheduled caste Sche-
duled Tribe candidates for promotion to the grade of Readers and Profes-
sors does not, therefore, arise.

2.21 If the teaching posts abave the level of Lecturer are not filled on
the basis of promotion, the Committee would like to know the precise method
of filling such posts. The Comnittee are of the view that Government should
deivse some method to increase the intake of the Scheduled Caste/Scheduled
Tribe Lecturers for appointment to the post above the level of Lecturer.

222 In paré 13.26 of the Report, the Committee had observed that
the orders regarding reservation for Scheduled Castes (15 per cent) and
Scheduled Tribes € per cent) in recruitment to the posts of Lecturers were
communicated by [the University Grants Commission to the Central
Univérsitics in August, 1975. The fact thateven seven years after the
issue of these orders, there were only 15 Scheduled Castes/Scheduled Tribes
in the teaching posts in the Central Universities (excludmg'Scheduled Castes/
Scheduled Tribes in the North-Estern Hill University) out of a total of 3660,
only indicated that the'reservation orders have remained mostly on paper.
The Committee had strongly¥felt that serious view should be taken by the
Ministry of Educétnon the University Grants Commission and the Vice-
Chancellors of the"Central Universities .as to the measures which need to
be taken promptly and effectively to increase the in-take of Scheduled
Castes/Scheduled Tribes in the teaching posts in the Central Universities.
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The Committee had also felt that it was high time that Government should
take a decisfon to provide reservations for.Scheduled Castes/Scheduted
Tribes in teaching and non-teaching posts at all levels. The Committee
wanted to be informed: of the steps takew fn this regard.

2.23 In their reply dated 21 September, 1983, the Ministry of Edueca-
tion and Culture (Department of Education) have stated that the question
appointment of SC/ST candidates to teaching posts was discussed in the
of meeting of the Vice-Chancellors of the Central Universities held on
December 22, 1982. It was impressed upon the Vice-Chancellors that it
was incumbent upon the Central Universities to follow the U. G. C. guide-
lines in this regard. The meeting also recommended that the Universities
which had not yet falten in line with these guidelines may take immediate
step to do so. In February, 1983 Education Secretary had written to the
Vice-Cancellors of Central Universities that immediate steps may be taken
by them to ensure that requisite provisions in this regard are made in the
statntes and ordinances. The Ministry have alkso stated that while the
U.G.C, guidelines lay down reservation for SC/ST candidates for
recruitment of teaching posts up to the level of lectarers, it has
been stipulated that there should be no relaxation in the qualifications in
appointment to teaching posts. Now that most of the Central Universities
have made provision for reservation in most of the P. G. .Courses and the
U.G.G. has also increased the number of Feltowships. it is expected that
the number of SC/ST candidates prossessing qualifications prescribed for
the teaching posts will be available andit will be possible for the cetrat
Universities to recruit candidates of these communities to the teaching
posts to the requisite extent.

2.24 The Committee have already expressed their comcern that the
representation of Scheduled Castes and Scheduled Tribes in teaching posts
in the Central Universities is negligible. The Committee would like to point
outthat mearly providing for reservation in post-graduate courses or increasing
the nember of Fellowships will not iacrease the intake of Scheduled Castes/
Scheduled Tribes in the teaching posts in the Central Universities unless
coucrete steps are taken to actually fill up the reserved seats in the post-
graduate courses/Fellowships and also to increase the intake of the Scheduled
Castes/Scheduled. Tribes in teaching posts at various levels. The
recruiting/appointing antharities should carefully scrutinise the application of
every Scheduled Csste/Scheduled Tribe candidate for appointment to a teach-
ing post, give relaxations in gualification/experience to the required extent
and select 2 larger npmber of cadidates belonging to these communities.



"CHAPTER II

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY GOVERNMENT

Indian Institutes of Techonology
Recommendation Sl. No. 6 (Para No. 3.31)

The Committee cosider it necessary that copies of the prospectus
indicating syllabus should be made available sufficiently in advance of the
date of examination.

Reply of Government

The Government agrees with the recommendation.
[Ministry of Education and Culture (Deptt- of Education O. M.
No.4-6/83—T6 Dated 20-9-1983.]

Recommendations SI. No. 7 (Para No. 3.32)

The Committee recommend that separate Entrance Examination should
be conducted for Scheduled Caste/Scheduled Tribe candidates and talented
among them should be picked up and given special coaching to bring them
up to the general standard of the course.

AND
Recommendation SI. No. 8 (Para No. 3.41)

The Ministry of Education has, from time to time, considered the
question of giving special coaching to Scheduled Caste/Scheduled Tribe
students to enable them to-come up to the standard required for admission
to the IITs. Ata meeting held by the Minister of Education with the
Directors of IITs in the year 1975, it was decided that from the year 1976,
special coaching classes for Scheduled Caste/Scheduled Tribe students
shbuld be started in each part of the country to prepare candidates belong-
ing to these communities for admission to the IITs on the analogig of such
centres already started by the Ministry of Home Affairs for Engineering
services and IAS examinations. The training was to be one year’s coaching
in science and mathematics. The proposal has not yet materialised even
after 8 years.

1i
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' The number of Scheduled Caste/Scheduled Tribe students qualifying
12 the Joint Eatrance Examination for admission to the I. L. Ts is meagre.
COHSequently a good number of Scheduled Caste/Scheduled Tribe students
h?V§‘ to be‘,admitted after relaxing the standards and even then a large
number of reserved seats remain unfilled. It is therefore evident that some
concrete steps will have to be taken to improve the standards of Scheduled
Caste/Scheduled Tribe students.

The Committee have been informed that the Miuaistry of Education is in
“the process of finalisation and implementation of two schemes, namely (i)
scheme of special coaching for Scheduled Caste/Scheduled Tribe candidates
to enable them to avail themseles of the reserved seats in the IITs and (ii)
residential free coaching scheme to Scheduled Caste/Scheduled Tribe
students at +2 stage. With regard to the latter schams, the Committee have
been informed that the Principals of some public schools have expressed
the view that instead of coachin g Scheduled Caste/Scheduled Tribe students
only for two years i.e. at-+2 stage. the students can be picked up at the 5th
or 6th class but not later than 9th class and be given coaching in the
residential schools.

"The Committee feel that the introduction of the Residential Free
Coaching Scheme will be time consuming and may not improve the intake of
Scheduled Caste/Scheduled Tribe students immesdiately. "As such, the
Committe erecommend that merito.ious Scheduled Caste/Scheduied Tribe
candidates should be admitted to I.I.Ts and they should be given special
coaching.

Reply of Government

The Government accepts the recommendation of the Parliamentary
Committee contained in para 3.41 recommendiag that inroduction of Resi-
deantial Fre: Coaching Scheme will be time-consuming and that meritorious
Scheduled Caste and Scheduled Tribe students should be admitted to IITs
and that they should be given special coaching.

The Council of IITs, which is the Statutory body for laying down
policies and admission standards, is conscious of the need to admit
more students of SC/ST communities and provide special coaching.
The Council has decided to review the entire question of Joint Entrance
Examination. Pending this review and decision thereon, 'in the
current academic year (1983-84) itself, the Council of IITs has decided that
from among those SC & ST candidates who -could not qualify in the Joint
Entrance Examination held in 1983, about 260 candidates be offered
admission (out of which about 125 students are expected to be enrolled in
5 IITs) for 10 months preparatory Course in the IITs, where, special
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coaching will be given to the SC & ST students by the IIT staff at these
IITs. During their stay at IIT they will be considered as 1IT students for
all benefits including payment of scholarships from IIT funds. At the end
of preparatory Course, there will be an examination conducted by IIT
and these SC/ST students who qualifying will be admitted to 4-year regular
undergraduate course without these candidates going through Joint Entrance
Examination.

[Ministry of Education and Culture, (Deptt. of Education O. M. No.
4-6/83-T.6 Dated 20-9-1983]

Comments of the Committee

The Committee should be informed of the precise action taken by the
Government in compliance with the recommendation of the Committee.

Recommendation Sl. No. 10 (Para Ne. 4.3)

The Committee find that the number of Scheduled Caste/Scheduled
Tribe students who left the under-graduate courses on their own during the
years 1979-80, 1980-81 and 1981-82 was 10,8 and 4 respectively. The
number of Scheduled Caste/Scheduled Tribe students who were asked to
leave the Institute due to poor performance during these years was 6, 4 and
5 respectively. In the post-graduate courses, the number of Scheduled
Caste/Scheduled Tribe students who left on their own during these years
was 25,29 and 20 respectively and of those who were asked to leave due to
performance was 6 in 1980-81 and 9 in 1981-82.

The Committee do not feel happy that quite a few Scheduled Caste/
Scheduled Tribe students left either on their Own or were asked to leave
the Institutes due to poor performance. The Committee apprehend
that some of the students might have left due to financial difficulties.
They would like that in such cases the reasons for Scheduled Caste/Sche-
duled Tribe students desiiing to leave the Institutes should be ascertained
and efforts made for their continuace in the Institutes. As regards Scheduled
Caste/Scheduled Tiibe students who were asked to leave due to their poor
performance, the Committee recommend that every such case should be
thoroughly and sympathetically examined by the authorities of the
concerned Institute before taking decision in this regard. The Committee
need hardly stress:that the number of reserved seats filled by Scheduled
Caste/Scheduled Tribe students is quite low and therefore no effort should
be spared to see that the students who are admitted, are able to complete
‘their courses in the Institutes.
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Reply of Government

As regasds the financial support to the SC/ST students admitted to the
Under Graduate courses in IITs, the Council of IITs has taken a decision to
make the mess charges (basic menu) free and also to give them Rs. 70/-per
month as pocket allowance from the IIT funds from the academic session
1983-84. The post-matric Scholarship money received from the Ministry of
Home Affairs would be credited to the IIT revenue. As regards cases of
SC/ST students with poor academic performance the IITs have always
examined each case thoroughly and with sympathy before a student is
asked to leave an IIT.

[Ministry of Education & Culture, (Deptt. of Education) O. M. No.
4.6/83-T. 6 Dated 20-9-1983.]

Recommendation Sl. No. 13 (Para Ne.4.24)

The Committee would also suggest that the Ministry of Education
should evolve a scheme of giving grants/loans to Scheduled Caste/Scheduled

Tribe students who face financial difficulty in completing their studies in
the I.1.Ts.

Reply of Government

The Council of IITs has taken a decision that small grants may be
given to the needy SC/ST students studying in the Indian Institutes of
Technology.

[Ministry of Education & Culture; ((Deptt. of Education) O. M. No.
4-6/83-T.6 Dated 20-9-1983.]

Comments of the Comnittee

The Committee may be informed of the number of Scheduled Caste/
Scheduled Tribe students who are given grants during the Bext two years i.e.
during 1984 and 1985,

Recommendation Sl. No. 14 (Para No. 4. 29)

The total budget allocation for the five IITs for the year 1982-83 was
Rs. 33.3 crores (Rs. 25.81 crores-non-plan; Rs. 7.50 crores-plan). This
budget provison includes amounts for payment of scholarships, book grants
etc: to the Scheduled Caste/Scheduled Tribe students. The Committee
recommend that separate figures regarding the amounts earmarked for
payment of scholarships, book grants and other facilities provided to the
Scheduld Caste/Scheduled Tribe students and the expenditure actually
incurred therefrom should be maintained and included in the Anaual
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Reports af the Institutes as.also in- the Annual Reports of the Ministry
of Bducation.

Reply of Government
The recommendation is accepted. The IITs have accordingly been
advised to implement this recommendation.

[Ministry of Education ond Culture (Deptt. of Education) O. M.No.
4-6/83-T.6 Dated 20-9-1983.]

Recommendation Sl No. 19 (Para No. 5.20)

The Committee note that there is no uniformity with regard to the
reservation cell and appointment of a Liaison Officer to .look after the cell
and different position is prevailing in various Indian Institutes of Techno-
. logy. While a coordination Cell has been set up in the Indian Institute of
Technology, Delhi, no Separate Cell has been set up in the Indian Institute
of Technology, Kanpur but the Registrar of the Institute functions as a
Liaison Officer. The Committee recommend that in each Indian Institute of
Technology a saparate Cell should be set up for the reservation work and
a Liaison Officer should be appointed to look after the Cell. This Cell
should be made responsible for the implementation of the reservation policy
and it should also look into the grievances of Scheduled Caste and
Scheduled Tribe employees.

Reply of Government

The Indian Institutes of Technology have accordingly been advised to
take necessary action.

[Ministry of Education & Culture, (Deptt. of Education) O. M. No.
2-6/83-T.6 Dated 20-9-1983.]

Comments of the: Committee

The Committee may be informed of the precise steps taken by each
Indian Institute of Technology for setting up of separate Cells and appointing
Liaison Officer to look after the implementation of reservation orders.

Central Universities
Recommendation Sl. No. 22 (Para No. 8.17)

The Committee note that special Cells] have been set up in the Jawa-
harlal Nehru University, Hyderabad University. Banaras-Hindu University
and Noith Eastern Hill University to look after the work regarding imple-
mentation of reservation orders. Such Cells have not been set up inVisva
Bharati, Aligarh Muslim University and Delhi University. The Committee
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have been informed that the University Grants Commission has agreed to
providc assistance to the universities on 1009, basis for the creation of
special Cells. The Committee recommend that the Universities which
have not set up special Cells should do so without delay. '

Reply of Government

The Special Cells have since been set up with the assistance from the
U. G. C. in the Jawaharlal Nehru University, Banaras Hindu University,
North-Eastern Hill University, Hyderabad University and Visva Bharati.
The Ubniversity of Delhi is being persuaded to set up a Special Cell as
quickly as possible.

The Aligarh Muslim University has also offered to set up a Special
Cell. However, as this University has so far not agreed to the U. G. C.
guidelines about reservations for Scheduled Castes/Scheduled tribes, there
are some difficulties in the U. G. C. providing 100% assistance to the A.
M. U. for the creation of the Special Cell. The matter is being sorted
out.

[Ministry of Education and Culture (Deptt. of Education) No. E 7-7/
83-U.5 dated 21.9 83]

Comments of the Committee

The Committee may be informed of the outcome of the efforts made by
the Government for setting up of Special Cells by Delhi University and the
Aligarh Muslim University.

Recommendation Sl. No 27 (Para No. 10.39)

The Committee note that in the Delhi University, Scheduled Caste/
Scheduled Tribe candidates who secure a minimum of 35 per ceat.marks
are eligible to get admission in Arts course (Pass) at the under-graduate
level. Scheduled Caste/Scteduled Tribe candidates who secure a minimum
of 40 per cent marks are eligible to get admission inthe Arts courses
(Honours). For general students, minimum requirement fot getiing
admission in Arts course i~ 40 per cent in Higher Secondary or in 10--2
examination. For admission in Honours course in Arts, the minimum
percentage required for general candidates is 45. During evidence, the
Vice-Chancellor Delhi University stated that the question of> admitting even
those Schseduled Caste/Scheduled Tribzs students who have secured 33 per
cent marks (i.e. the minimum for passing in Higher Secondary/10+2
examination) in Arts courses could be considered. The Committee recomm-
end that the eligibility criterion for admission to Arts courses (Pass) may be
reduced from 35 per cent to 33 per cent so that a larger number of Scheduled
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Caste/Sched_uled Tribe students can be enrolled in the under-graduate
courses of the University.

Reply of Government

The Academic Council of the Univesity of Delhi at its meeting
held on 14th June, 1983 resolved that for under-graduate courses (cxcept
M. B. B.S. Course) all Scheduled Caste/Scheduled Tribe candidates who
had passed the qualifying examination in the course coneerned be regis-
tered and in case after giving 5% relaxation reserved seats still remain
vacant. further relaxation be given to the extent required in order to fills all
the reserved seats. For M. B. B. S. course the minimum requirements for
Scheduled- Castes/Schedulud Tribes will be as laid down by the Medical
Council of India. -

[Ministry of Education & Culture (Deptt. of Education) No. F.7-7/83.
U. 5 dated 21.9.1983]

Recommendation S}. No. 28 (Para No. 10.40)

The Committee feel surprised that in Delhi University, the percentage
of enrolment of scheduled Caste students to the total enrolment in Art
courses at under-graduate and post-graduate levels, in 1981-82 was only 5-02
and 3 87 respectively. In science cources, the corresponding percentages
were 1.49 and 0.57 respectively. These percentages in the case of Commerce
courses were 4.19 and 8.77 respectively. This shows that the enrolment of
Scheduled Caste students in these courses is much below the reservation of
15% provided for them. The percentage of enrolment of Scheduled Tribe
students to the total enrolment in the under-graduate and post-graduate
courses in the Delhi University was in most of the cases bleow 1%. The
Committee would like to be informed of the concrete steps proposed to be
taken by the Delhi University so that the representation of Scheduled Caste
and Scheduled Tribe in the various courses reaches the level of reservation
of 15% and 74% for Scheduled Caste/Scheduled Tribes.

Reply of Government

The University of Delhi have taken the following steps to improve the
represgatation of SC/STs for the various courses.

(i) It has been decided that for all Under-graduate courses (exeept
~M. B. B. S.), all SC/ST candidates who had passed the qualifying
Examination in the cou:se concerned be registered and in case after
giving 5% relaxation reserved seats still remain vacant, further
relaxation be given to the extent required in order to fill up all
the reserved seats.
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(i) The Council has also decided that for reserved categories-of 8C/
ST the minimum elegibility for admission to Post-graduate couvrse
will be the minimum pass marks * of the quahfymg examimation
concerned of the Delhi Umversxty

(iii) The University has also decided that where the admission is
based on secreeming/written test, both for undergraduate and
post- graduate courses, SC/ST candidates would be required to take
the same but their merit list will be drawn up separately and
operated as per the reservation quota.

(iv) ‘The University has decided that the Post-graduate courses there

should be reserv «tion, as mentioned in reply to para 10.38.
[Minisiry of Education & Culture (Deptt. of Education) No. F. 7-7/83-
U. 5 dated 21.1983}

Recommendation Sl1. No. 31 (Para No. 10.43)

In Visva Bharati, the average perceatage of enrolment of Scheduled
- Caste/Scheduled Tribe students to the total enrolment is under-graduzte
courses and post-graduate courses in Arts ranged between 1.41 and 2.6 only
in 1980-81. The Committee would like the authorities of the University to
look into the causes of such low enrolment of Scheduled Caste/Scheduled
Tribe students even in Arts courses where the number of applications
received from Scheduled Caste/Scheduled Tribe candidates should ordi-
narily be quite large. Also, eligibility crite:ia in the case of Scheduled
Caste/Scheduled Tribe candidates should be suitably relaxed so as to increase
the intake of persons belonging to these communities.

Reply of Govenment

The Visva Bharati has intimated that in the press notification. it is
mentioned that 22.5% of the intake capacityin each course would be
reserved for Scheduled Caste/Scheduled Tribe students (15% for SCs and
7.5 for STs) and that relaxation in the marks would be made in there case,
permitting even those who just barely passed the preceding qualifying
examination for admission, subject to availability of seats within the quota
earmarked for them.

The recommendation made by the Committee has been noted by the’
University and in case the aumber of applications from Scheduled 'Caste
and Scheduled Tribe candidates for admission to Arts courses is found to be
low, the University would enquire into the cause of such low response after
the admissions in the current academic session are over.

[Ministry of Education and Culture (Deptt. of Education) No. F. 7-

7/83-U. 5 dated 21.9.83.]
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Recommendahon Sl Ne. 33 (Para No. 11.11)

At present 50 Junior Research Fellowships are exclusively reserved for
-Scheduled Caste/Scheduled Tribe candidates in Science and Huminities in-
cluding Social Sciences. These Scholarships are intended to enable the
fellow to take Ph.D. degree. In addition to this; 20 Senior Research
Fellowship (Now designated as post doctoral fellowship) are
_exclusively reserved for Scheduled Cast/Scheduled Tribe candidates.
‘These fellowships are intended for students and teachers who have
obtained the doctorate degree or have equivalent published research work
to their credit and have already proved their aptitude for original and in-
- dependent research. Since 1979-80, 20 Research Associateship have also
‘been exclusively reserved for Scheduled Caste/Scheduled Tribe candidates.
All these fellowships associateships are directly awarded annually by the
-Unijversity Grants Commission. In addition to these, 2870 Junior Research
fellow ships have been allocated to universities at “any given time basis”
and 10 per cent there of are reserved for Scheduled Castes/Scheduled Tribes.
Further, out of 100 Senior Research Fellowships awarded by the commission
on all-India basis, 10 per cent are reserved for Scheduled Castes/Scheduled
Tribes.

The Committee find that 10% of the Junior Research.Fellowships/Senior
Research fellowships allocated in the Uriversities have been reserved for
Scheduled Castes and Scheduled Tribes. On the analogy of reservation of
22.4%(15% for Scheduled Caste and 7. 3% for Scheduled Tribes)in admission
to under-graduate and post-graduate course in the Universities and colleges
affiliated to them, the Committee recommend that reservations of Junior
Research Fellowships/Post-Doctoral Felloships/Research Associateships
should be enhanced to 224 so that a larger number of scholars belonging
‘to these cmmunities are able to avail of the benefit of higher education and
employment later in teaching posts in the various universitiet and colleges.

Reply of Government

The recommendation has been noted and brought to the notice of
University Grants Commission for consideration and further necessary
action, ‘

[Ministry of Education & Culture (Deptt. of Education) No. F.7-7/83-

U. 5 dated 21.9.1983]

Comments of the Committee

The Committee should be informed of the precise action taken by the
 Government in compliance with the recommendation of the Committee,
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Recommendation Si. No. 34 (Pcl No. 11.12)

The Cmmittee also recommend that the minimum qualification pres-
cribed for the award of these fellowships/Associateships should be relaxed
in the case of Scheduled Caste/S8cheduled Tribe scholars who have 38
aptitude for original and independent reasearch.

Rpp‘ly of Government

The recommendation has been pated and brought to the notjce of the
University Graats Commission for consideration and fuyrther pecessary
action.

[Ministry of Education & Cultyre (Dsptt, of Education) No. F. 7-7[&3-
| U. 5 date 21.9,83]
Comments of the Committee

The Committee shonld be informed of the precise action taken by the
Government in compliance with the recommendation of the Committee.

Recommendatign Si. Ne. 36 (Para No, 12.6)

The Committee note that in July, 1978 the University Grants Commissien
had made a proposal to all the Central Universties for introducing remedial
courses for the weaker sections particularly the Schedpled Caste/Scheduled
Tribe students and the Commission promised to provide cent per cent
assistapce for the purpose. The Committee haye been informed wt_hat 80
far none of .the Central Universities has made arrangments for remedial
courses for Scheduled Caste/Scheduled Tribe students. The Committee feel
unhappy that there was no follow up action by the University Grants
Commission and the proposal made in 1978 is still a proposal in 1983,
They recommend that the Central Universities should start spedial
coaching classes in selected colleges during summer vacation and conduct
evening classes to bring Scheduled Caste/Scheduled Tribe studeats upto
the required standard. The matter should be Persued vigoriowsly with all
the Central Universities.

Reply of Goyerapent

The University grants Commission has reported that guidelines for the
introduction of remedial courses by the Universities/colleges to make up the
dificiency of the earlier school education of the studeats from the weaker

sections of the society like Scheduled Castes and Scheduled Tribes have since
been reviewed. The question of the introduction of preparatory training, reme-
dial teaching and special coaching came up before the Working Group
constituted by the Commission 10 draw up Sub-Plan for Scheduled Tribes
and Special Component Plan for Scheduled Castes as a part of VIth Five



2

Year Plan Progtamme. The Report of the Working Group was consideded by
the Btanding Committee of facilities for Scheduled Castes and Scheduled
Tribes and the recommendations made by the Committee in this
fegard were accepted by the Commission. The recommendations made
in this regard have since been circulate to all the Universities including the
Central Universities along with the revised guidelines for remedial
courses a$ mentioned above. The Universities have been requested to take
immediate steps to organise these courses in all the university depart-
ments aad all eligible colleges.
[Miuistry of Edacatios & Culture (Deptt. of Education) No. F. 7-7/83-
U. 5 dated 21.9.83]

RecomMieadation S1. No. 37 (Pirx No. 12.7)

The Committee are constrained to observe that the Universities are
reluctant to implement the Goverament diree_lives in general and the
reservation instructions in particular. The University Grants Commission
should review the whole position and determine the areas of autonomy of
the Universities and their relationship with the Government which finances
them and Government’s authority ovér the Universities. If necessary, a
suitable legislation should be brought forward by the Government,

Reply of Goveramient .
&;

The recommendation has been noted and brought to the %otice of the
University Grahis Commission.

[Ministry of Bducation & Culture (Deptt. of Eduction) No. F. 7-7,83-

U. $ dated 21.9.1983]
Comments of the Committee

The Committee shonld be informed of the precise actien taken by the
Government in compliance with the recommendation of the Committee.

Recommendition S1. No, 38 (Para No. 13.24)

The Committee note that the orders regarding reservations in the services
of the Universities were communicated by the Ministry of the Education
to the Central Universities on 9.6.1966. This communication interalia

stated that “the Government is' aware that it may not be desirable from
fHe point of view of maintenance of proper standards in the educational
institutions of higher education to institute any rules which will tend to
déteriorate the quality of teaohers. But thefe are certain other adminis
trative, clerical and class IV posts to which reservation orders may apply
without detriment to university standards.” The matter was censidered by
the University Grants Commission in 1969-70. The Commission was of the
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view that since teachers have a crucial role to play with regard to the
quality of educational efforts should be made to appoint the best
available persons in the Universities and colleges and that if any other:
considerations were brought in, these' would stand in the way of
appointing most qulified and - competent persons to the teaching posts.
However the Commission reconsidered the matter in July, 1975 and agreed
in principle that reservations may be provided "for Scheduled Castes and
Scheduled Tribes for recruitment to the posts of lecturers in the Universities
and colleges. The Commission was also of the view that such reservations
may not be operated on a roster system. This decision was communicated
to the Universities in August, 1975. Thus the Ministry of Education and
the University Grants Commission took nine years to come to a decision
that reservation for Scheduled Castes_and Scheduled Tribes Should be
provided in teaching posts in the Universities and colleges. The Committee
do not feel happy that the benifits of reservations in teaching posts in the
Universities and colleges were dtnied to persons belonging to Scheduled
Castes and Scheduled Tribes during this period.

Reply of Government
The views of the Committe¢ have been noted.

[Ministry of Education & Cuiture {Deptt. of Education) No. F. 7.7/83-
& U. 5dated 21.9.1983.]
Recommendation Sl. No. 41 (Para No. 13.27)

The Committee find that the information regarding posts of Lecturers
in the teaching departments of the Central and State Universities and those
held by Scheduled Castes and Scheduled Tribes as on 1.6.1980 was given in
the Annual Report of the University Grants Commiission for the year 1980-81
However, in the Annual Report for the year 1981-82, similar information
has been excluded. Not reason for exclusion of this vital information
has been given. The Commitiee recommend that the data regarding
representation of Scheduled Castes and Scheduled Tribes in the posts-of
Lecturers, Readers. Professors etc. in the Central and State Universities
should invariably be included in the Annual Report of the Commission.

Reply of Government

The recommondauon has been brought to the notice of the UGC

for necessary action.
[Ministry of Education & Culture (Deptt. of Education) No. F. 7-7/83'
U. 5 dated 21.9.1983.]



CHAPTER 111

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTER
DO NOT DESIRE TO PURSUE IN VIEW OF
GOVERNMENTS REPLIE’S

Indian Institutes of Technology
Recommendation Sl. No. 3 (Para 2.8)

The Committee note that the Minister of Education is the Chairman
of the Council of Indian Institutes of Technology constituted under section
31 of the Institutes of Technology Act, 1961. This Council effects coordina-
tion and supervision of the Institutes and lays down broadly policies
for the working of the IITs. Whenthe Committee pointed out during
evidence that orders of the Goverament regarding reservations for
Scheduled Castes and Scheduled Tribes for admission to IITs were not
being implemented, the Educational Adviser in the [Ministry of Education
stated : ““Technically, they are not under us. Under an Act of Parliament
‘they are autonomous. They are not under the Government...

The rules of the Government are not directly applicable to them " Thls
observation raised a doubt as to whether the orders of the Central Govern-
ment in relation to reservations for Scheduled @astes and Scheduled Tribes
could be applied to all the IITs uniformaly or a plea could be taken that
these Institutes are autonomous and are not bound to follow the reservation
orders. The Committee, therefore, asked the Secretary, Ministry of Educa-
tion who clarified during evidence that “while these Institutes are governed
by an Act of Parliament and are supposed to be functioning as autonomous
bodies, yet they are under the Ministry of Education, and so long as they
are under the Ministryof Education the instructions of the Government have
to be followed”. The Committee take serious note of the opinion of
the Educational Adviser. They are distressed to note that an officer who
has to advise the Government on Education can hold such an opinion and
continue to hold key post which determines the fate of the neglected lot.
Itis high time that Government should take note of the severity of the |
situation and make the position clear in unequivocal terms in the Institutes
of Technology Act and insist on.implementing the directions of the Govern-

ment from time to time.
Reply of Government

The position regarding the obligation on the part of the LLTs to

23
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follow and implement the policies of the Government with regard td
reservations for Scheduled Castes and Scheduled Tribes in IITs has been
carefully reviewed in the lighit of thé 6bservations made by the Parlia-
niefitaty Commitsee. Goversmbet iERéiatds the statsinotit mgde Dy the
Education Sectstary dufiiy évidenies beferé the Cohilifittéd that the IITs,
though autonomous Bodiet éfeitéd By ai Act of the Parliament, are
functioning under the Ministry of Education and the instructions of the
Government of India in the matter of reservation for SC & ST have to be
followed by them. Yhe Coundil of the 11" is empowered under Section
33 of the IIT Act of 1961 t5 lay down pelicy, Inter fint, of mewcts rélating
' to faethods of récreitment amd codditioms of dervite of the employeds.
Accoidingly, & mookanissy altéddy exists Wwhereby the Council, which is
presided over by the Education Minivéér, cab preseribe the policy appli-
eabié to the H¥s in the mmeter of reservdtions of SC & ST and the samd
shall #ave {6 B carried out by te HTs. In view of this the hecessity of
amecnding the IIT Act does not seem 0 afise:

The Ceminittee’s observations about the evidence tendered by the
Educational Adviser (Techmcal) have also been carefully scrutinised.
Attention in this connection is invited to the statements which were made
by BA (T) duriag the course of evidence before the Committee, as recorded
in para 2.2. In regard to the question regarding reservatioms in making
appointments, it was stated by him that the ‘‘Statute itself provided that
while making appointments, the appoiating authority should take into
consideration the claims of the members of the SC and ST. At the time
of giving grants the Institutes are instructed to follow the reservation
orders”. It was further stated that “Government will be prepared to stop
the grant if they are satisfied that the reservation orders are mot being
followed.” The remarks under objection contained in para 2.5 of the
report were made in a different comtext but these were clarified by the
Educatienal Adviser (Tech) in para 2.6, where he has poiated out that the
Ministry is involved in the running of these Institutes.

Tt seeifis that the statetfients of BA F{1) it read ouf of context Would
create—misapprehensiof. Nevértheléss, the position was putift a éléar
perspective by the Educatiod Secretary and this should remove any doubt
that might arise in the mattet. This Ministry reiterates that it such matfers
there is no room for distortion of basic Government policy in a manner
prejudicial to the interest of the $€ a8 §F Por whose benefit these policies
have bess frmméd Governtirent-bave dfso a6 reastn 1t beMeve that Bdicational
Adviser (T) is in any way prejudiced against SC’s/ST’s. In fact this officer
in his day to day dealings keeps a véry sympathetic approach to all matters



concerning SC/ST candidates. The Minisry takes the opportunity to assure
tb; Committee that the interests of the SC/ST will be kept in mind fully
always ‘While, therefo;e. regretting the misunderstgnding that seems to
bave arisen, it is clarified that Goverpment is bound to ensurg proper
implementation of its policy on reservatigns in the IITs and necessary steps
in this direction have been taken. ’

[Ministpy of Education & Cylture (Deptt. of Education) Q.M.No. 4-6/83-
T.6 Pated 20-9-1983]

Regommendation, §1. No. § (Pare Ne. 3.34)

The Committee have a fceling that the question papers set for the Joint
Entrance Examination are rather Mtough and this examinatioa virtually
becomes a test for eliminating rather than of passing, particulanly for
Scheduled Caste/Scheduled Trike students, The Committee have been
informed that the question papers are set by the teaching staff of IITs.
They feel that the teaching staff of the [{Ts may not be quite coversant
with the syllabus of 10--2 standand. The Committee recommend that the
present system of selection of paper setters and the standard of question
papers should be critically revnewed

Reply of Govermment

The scheme of gxamiaption bas bgen .o¥plved on the basis of a long
experience of about 20 years. The purpose of this test is to select such
students for the 1ITs who can cope up with the standards of the courses
being taught in ITTs. The Council of IITs has however decided to review
the entirc Joint"Entranoc Examination for entry to IITs and the Committee’s
advice will be kept in mind.

[Ministry of Education and Culture (Deptt. of Education) O,M. No. 4-6/83
T6 Dated 20-9-1983]

Recommendation S1. No. 12 (Pars Po. 4.23)

Fhe monthly rate of post-matric scholarship admissible to Scheduled
CastefScheduled Tribe students pursuing medical and engineering degree
courses and staying in hosteis, was last revised upwards from Rs. 125 to
Rs, 185, in January, 1978. The Committee have been mformed that the
monthly expenditure of a resident student in an YIT normally comes to
about Rs. 360 which includes about Rs. 200 per month as mess expenditure.
As the present rate of scholarship is inadequate for meeting the minimum
Teguisements of stydents, the Commitiee secommend that aw ypward
revision .of the rate of scholarship keeping in view the riscin the cost of
living, should be considered by. t)e Ministry of Flame Afaizs.
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Reply of Government

The Ministry of Home Affairs has been requested to enhance the
scholarship to Rs. 300 per month in case of SC/ST students studying in
ITs. The matter of enhancing the value of post-matric scholarship is
‘within the purview of the Home Ministry.

However as far as SC/ST students admitted to IIT’s are concerned,
‘the Council of IITs has decided that from the academic year 1933-34 the
students would be entitled to free lodging and boarding (basic menu) and a
pocket allowance of Rs. 70/- p.m. in lieu of the post-matric scholarship
which would be credited to the IIT revenues.

[Mintstry of Education & Culture, (Deptt. of Education) O.M. No.
4-6/83-T.6 Dated 20-9-1983]

'Comllents of the Committee

The Committee feel that as regards the decision of the Council of the
IIT that from the academic year 1983-84 Scheduled Caste/Schedaled Tribe
students would be entitled to free lodging and boarding (Basic menun) and a
pocket allowance of Rs. 70/- per month in lien of the post-matric scholarship,
the students may be allowed to opt for the above scheme or obtain scholar-
ships from any other sources, if available.

Recommendation, Sl. No. 15 (Para No.5.16)

The Comnmittee find that although the Couacil of the IITs had decided
in 1964 that directives of the Ministry of Home Affairs in regard to
reservation of posts for Scheduled Castes and Scheduled Tribes should be
adopted by all the Institutes, the instructions by the Ministry of Education
in the matter were actually issued in December, 1970, i.e. after a- lapse of
about S years. '

The Committee find that even these belated orders were not brought
into force by the 11Ts immediately. According to the information furnisned
to the Committee the orders regarding reservations in non-teaching posts
which are filled by direct recruitment came into force on different dates,
viz., from 1.1.1971 in IIT Bombay, from 1.4.1973 in IIT, Kharagpur, from
5.9.1974 in IIT, Kanpur, from 12.11.1974 in IIT, Delbi and from 1.1.1976
in IIT, Madras. The Committee do not feel happy that there should have
been so much delay in the xmplementanon of the Government orders by
the IITs.

It is further noticed that reservations for Schedt_lled Castes/Scheduled
Tribes in posts filled by pronotion have not been made applicable to the
non-teaching posts in the IITs.. The Committee would like to be informed
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of the reasons for non-implementation of the reseervation orders in pro-
- motional posts in the IITs and what is proposed to be done in this regard.

Reply of Government

The Indian Institutes of Techmology have been requested to give

clarification in this regard. ,
[Ministry of Education & Culture (Deptt. of Educaion) O.M.No. 4-6/83-
T.6 Dated 20-9-1983.]

CENTRAL UNIVERSITIES

Recommendation, Sl. No. 23' (Para No. 8.18)

The Committee further récommend that the staff in the Spetial cells
should be engaged exclusively for the work relating to implementation of
reservation orders and other benefits and concessions for Schhduled Caste
and Scheduled Tribe students and employees of the Universities. Scheduled
Caste/Scheduled Tribe employees should be adequately represented in these
Special Cells. ' ‘

Reply of Government
-The recommendation bas been brought to the notice of the University

" - Grants Commission and the Central Universities for implementation to the
-'extent censidered feasible.

. [The Ministry of Education & Culture (Deptt. of Education) No. F.
7-7/83-U. 5 dated 21.9.83]

Comments of the Committee

Government should ensure that the Special Cells are engaged exclusively
" for work relating to implementation of reservation orders.

Recommendation, Sl. No. 25 (para No 10.37)

In Banaras Hindu Univesity, the average percentage of enrolment of
.Scheduled Tribe students.to the total enrolment in under-graduate courses
.was only 0.03 in 1980-81. In the post-graduate courses, this percentage
was zero. The Committee are surprised that Banaras Hindu University which

is-one of the oldest universities in the country and provides facilities of
- teaching -in a large number of subjects, has not been able to attract
~ Scheduled Tribe students. They have a feeling that enough publicity is not
Abeing given, at Jeast in the tribal areas, regarding the courses availabe at
this university and the reservation and other concessions available to Sche-
duld Tribes. The Committee recommend that adequate publicity in this
.igegard 'be given in all the'leading newspapers in the country so as to im-
: prove the intake of Scheduld Tribe students in the university.



Reply of Government

The Banaras Hindu University has reported that the advertisement for
admission for various courses in the University is published in the following
Newspapers

(i) National Herald, Lucknow, Delhi;
(ii) Times of India, New Delhi & Bombay;
(iii) Indian Express, New Delhi & Bombay;
(iv) Northern India patrika, Allahabad;
(v) Amrita Bazar Patrika, Calcutta;
(vi) The Hindu or Indian Express, Madras;
(vii) Nagpur Times, Nagpur;
(viii) Assam Tribune, Gauhati;
(ix) Deccan Heralad, Bangalore;
(x) Indian Nation, Patna; and
(xi) Any one or two local dailies (Aj; Sanmarg, Gaandiva, Jagaran)

All the notification. for admissions indicate clearly the reservations for
different courses available for SC/ST candidates. Relaxation of qualifica-
tions are also invaritbly mentioned. The publicity is thus given in all-
India papers covering all the regions of the country. The University is also
considering a proposal that the admission notifications and circulars may
be sent to some of the Colleges in the tribal areas of Assam and Orissa to
attract more tribal students.

{Ministry of Education & Culture (Deptt. of Education) No.F. 7-7/83-
U. 5 dated 21.9.83]

Recommendation Sl. No. 35 (Para No. 11.13)

The annual reports of the Ministry of Education and the University
Grants Commission do not give full information regarding number/percen-
tage of fellowships awarded to Scheduled Caste/Scheduled Tribe scholars.
The Committee recommend that information regarding the number/percen-
tage of Junior Research Fellowships/Post-Doctoral Fellowships/Research
Associateships/Teacher Fellowships actually awarded to Scheduled Caste/
Scheduled Tribe scholars by (i) UGC, (ii) Ceatral Universities and (iii)
other Universities should be glven in the annual reports of the Ministry of
Education and the University Grants'Commission.

Reply of Government

Whereas the Central Unbiversities are expecied to follow the Central
Government/U. G. C. guidelines, the State Universities are supposed to
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follow the guidelines of the respective State Governments in this regard. It
is felt that it will not be practicable to include the information regarding
fellowships reserved and actually awarded by different universities in the
annual reports of the Ministry of Education and the University Grants
Commission. Government has suggested that the University Grants Commis-
sion guidelines for reservation in Central Universities and the reservation
allowed by the UGC in the fellowships etc. awarded by it may be given in
the annual report of the Commission. The Central Universities whose
reports are also laid before the parliament may also include the provision
of reservarion in different courses made by them and the actual reservation
achieved by them during the previous year’s admissions.

[Ministry of Education & Culture (Deptt. of Education) No. F. 7-7/83-
U. 5 dated 21.9.83]

Recommendation Sl. No. 45 (Para No. 16.3)

The Committee find that the University Grants Commission had set
up a Standing Committee in September, 1979 to draw up a Sub-plan for
Scheduled Tribes and a Component plan for Scheduled Castes as part of
the Sixth Five Year Plan. The Standing Committee recommended an
allocation of Rs. 24.68 crores and Rs. 46.26 crores for 1980-95 respectively
for Sub-Plan for Scheduled Tribes and Component Plan for Scheduled
Tribes and Component Plan for Scheduled Castes. The report of the
Committee was considered by the University Grants Commission at its
meetings held in June, 1982 and September, 1982.

The Committee have been informed that the recommendation of the
Standing Committee for relaxation of minimum qualification for recruitment
of Scheduled Caste/Scheduled Tribe teachers in universities and colleges
has not been accepted by the University Grants Commission on academic
grounds. However, the Commission is considering a proposal under which
Scheduld Caste/Scheduled Tribes techers from schools could be awarded
fellowships to enable them to improve their qualifications.

The Standiag Committee has suggested that 1000 Scheduled Caste/
Scheduled Tribe siudents could be selected every year to create a pool of
trained and talented scholars, scientists and technologists, researchers etc.
in various branches of learning. It has been envisaged that a bursary
scheme would be initiated under which all the approved items of expendi-
ture of the scholars could be met from the bursary that would be available
for each selected students. This recommendation is under consideration
of the University Grants Commission.

The-Standing Committee has suggested opening of a large number of
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¢oaching centres for Sclieduled Caste/Scheduled Tribe strdents to enabis
them to appear for selection for admissions to proféssionat, technical: and
para-professional cour ses. Tt has been envisaged that such coaching centres
might be assisted by the University Grants Commission.

The Committee would like to be informed of the action taken to finalise

and implement the aforesaid proposals.
Reply of Government

The University Grants Commission: has intimated that while considez-
ing the recommendations of the Standing: Committee regarding Sub-Piaa-fog
Scheduled Tribes and Special Component plan for Scheduled Castes inso
far as they related to relaxation of minimum qualifications for teachers of
Scheduled Tribes and opportunity for their further training reiterated its
earlier decision that it would not be desirable, on academic grounds, to
relax the minimem qualifications for recroitmyent of S¢heduled Caste/
Scheduled Tribe teachers in Colleges and ,Universities.

With regard to the suggestions that Scheduled Caste/Scheduled Tribe
teachers from the schools may be given training to enable them to seek
appointments in Colleges, the Commission will consider framing a propsal
under which such teachers could be awarded fellowships to enable them to
improve their qualifications.

The Commission has constitated a Committee to evolve mechanices for
the introduction of Bursary Scheme for students belonging to Scheduld
Caste/Scheduled Tribe Community as recommended by the Weorking
Group.

It may be noted that the Ministry of Home Affairs has a scheme of
assistance to coaching’centres to prepare Schéduled Caste/Scheduled Tribe
students to appear for different competitive examinatiens. The University
Grants Commission is examining the possrbﬂlty of introducing a similar
scheme in the Universities.

[Ministry of Education & Culture (Deptt. of Bducation) No. F. 7-7/83.
U.S dated 21.9.1983.]

Recommendation S1. N. 46 (Para No. 16.4)

The Committee find that the annual reports of the Ministry of
Education/University Grants Commission do not indicate the flow of funds
under the Sub-Plan for Scheduled Tribes and Component Plan for Schedu-
led Castes for schemes being implemented for the educatlonal development
of persons belonging to these communities. The alocation recommended
by the Standing Committee of the University Grants Commission for the

- various schemes of educational development of Scheduled Castes/Scheduled
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Tribes have not yet beea finalised and a number of proposals made by the
Standing Committee are still under the consideration of the Commission
akbiough throe years of the Sixth plin peried are alréady over. They
enpect: that all pending uslles worild: be finafised eMtMsly.

Reply Of Governinent’

The University Grants Commission Has intimated that the programmes/
Schemes included in the Sub-Plin andi Speist-Componesit Plan for which
aliocations have been made ocomsist mostly of existing schemes of the
Commission modified to the exsent snitod to the nesds of: the Scheduled
Castes/Scheduled Tribes. However, with the implomentation of these
Schemes/peogrammes, Scheduled Castas/Scheduled Fribes are sure to derive
besafits accoruing out of these programmes: Hi-may be noted that there are
cortain schemes initiated by the Commigsion such as Aid to Colleges,
Colleges ocatering to Scheduled Castes/Schodulad Tribes, -Schelarships,
Fellowships, Research: Associateships, and creatiar of Special Cells for
implementing the programmes/resesvytions for SCs and. STs. These
schomes have a dircct boaring on educational development among SCs aad
STs. Besides, the Commission hee ingWtuted 50 Teacher Fellowships for
award to college teaghers . belonging to SC/ST Community, apart fram the
Scheste for preparatory Trainiag, Remodial Teaching and Special Coaching
for SC/STF studeats.  -The Bugsary Scheme ay mentioned above is likely to
be introdweed very shortly. . The outlay/espendituce for schemes esumera-
-ted abave could be guantified. The recommendstion of the Commitiee
has however been'nated sad browght to the potice of all conoermed for
appropriate necessary agtion.

[Ministry of Education & Culiure t(Dopts. of Educauon) No. F. 7-7/83-
U. S dated 21.9.1983]



. CHAPTER 1V :
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED

BY THE COMMITTEE AND WHICH REQUIRE REITERATION

Indian Instituties Of Teéhnology
Recommendation SI No. 1 (Para Neo. 1L9)

The Council of the Indian Institutes of Technology is the highest
policy making body for the five Institutes located at Kharagpur, Bombay,
Madras, Kanpur and Delhi. The President of India is the Visitor of
these Institutes. The Minister of Education is the Chairman of the Council.
Under the Institutes of Technology Act, 1961, the Visitor is empowered to
nominate not more than 5 persons who shall be persoms having special
knowledge or practical experience in respect of education, industry, science
or technology. The Act does not specifically ‘provide for representation
of a Scheduled Caste/Scheduled Tribe person on the Council. However,
one person belonging to Scheduled Caste community is a member of the
present Council by virtue of his own special expertise. In a:communica-
tion sent to the committee on 14.2.83, the Secretary, Ministry of Education
has informed that action is being taken to ensure that a member of.
Scheduled Caste/Scheduled Tribe community is included in the Council
as a Visitor’s nomine¢. The Committee recommend thatlin order to
protect the interests of Scheduled Castes and Sclieduled Tribes and to pro-
‘mote their technmical education, atleast one person from among these
communities should be included as a member of the Council.

Reply of Govérnment

The Comnittee is informed that Dr. M. Santappa who was a member
of the Council of IITs for the last term and belongs to the Scheduled Caste
Community has again been nominated on the Council for the current term
as Visitor's nominee. As such it is not felt necessary to have a separate
nominee for safe-guarding the interests of SC/ST candidates as Dr.
Santappa’s nomination will take care of their interests fully. Further, the
Government is of the view that in Council of IITs, consisting of eminent
and responsible persons, including Minister of Education, Member
Planning Commission and Secretaries tothe Government of India is
responsible te look after all interests including those of SC/ST
communities.

[Ministry of Education “and Culture (Deptt. of Education) O. M. No.

4-6/83—T 6 Dated 29.9.1983}
32
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-Comments of the Committee
See Chapter I (Pagl.4)
_ Recommendation, SI. No. 2 (Para No. 1.10)
The Committee further recommend that the Board of Governors of

cach Institute should also include at least one person belonging to Schedu-
led Castes/Scheduled Tribes.

Reﬂy of Govermment

The Government will keep in mind the sprit behind the recommenda-
-tions wheaever an occasion arises.
.[Ministry of Education and Culture (Deptt. of Education) 0.M,No.
4-6/83—T 6 Dated 20.9.1983]}
Comments of the Committee

See Chapter] I (Para 1.7)
Recommendation SI No. 4 (Para No. 3.29)

From the data furnished to the Committee, it is seen thas for the
acadeamic year 1980-81, 218 seats were reserved for Scheduled Castes and
69 for Scheduled Tribes. Out of 2112 Scheduled Caste Students who had
registered for the Joint Entrance Examination, 6 Scheduled Caste students
‘qualified without relaxation and 161 with relaxtion. The total number of
Scheduled Caste students admitted was 133 and the number of reserved
seats which remained unfilled was 82,i.e. 39 per cent. As regards
Scheduled Tribes, the number of Scheduled Tribe students who regis-
tered for the examination was 454. Out of these, ope Scheduled Tribe
student qulified without relaxation and 26 with relaxation. The number
ef Scheduled Tribe students admitted was 17 and the number of reserved
seats which remained unfilled was 52. i. e. 75 percent.

For the academic year 1981-82, 214 seats were reserved for Scheduled
Castes and 69 for Scheduted Tribes. Out of 2109 students who had regis-
tered for the Joint Entrance, Examination, 8 Scheduled Caste students
qulified without relaxation and 47 with relaxation. The total number of
Scheduled Caste students admitted was 52 and the number of reserved seats
which remained unfilled was 162, i. e. 76 per cent. As regards Scheduled
Tribes, the. number of Scheduled Tribe student who had registered for the
-examination was 437 out of which one student qulifiied without relaxation
'aud 4 w:th relaxation. The number of Scheduled Tribe students admitted
was 3 and the number of reserved seats which remained unfilled was 60,
i. e. 96 percent ‘

: For the academic year 1982-83, 254 seats were reserved for Scheduled
-Castgs and 85 for Scheduled Tribes, OQut of 2331 Scheduled Caste students
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who had registered forshe -Suint Bédtrance ‘Ensmination, 8 Scheduled Caste
students qulifiecd without relsxation and 49 with relaxation. The total
number of Scheduled Caste -stadents ;glq;md was 45 and the number of
reserved seats which renained unfilled was ﬁ09 i.c. 80 per cent. As regards
“Schedtled “Tribes, the mamber of Stheddled Tribe studkhis 'who had
“registered for the exatimation was 445 out of which one Scheduled ‘Tribe
student qualified without relaxation and 8 with relaxation. ‘The nimber
of Scheduled Tribe studemts “amitted “was*7and the number of reserved
seats which ramained yafitled was 78, i. ¢. 92 per cent.

The above data reveals that the peroeatages '-of reserved seats which
‘remdined anfifled durmg the'years 198081, 1981-82 and - 1982:83'were 39
péreént, 76 percént and 80 percent for Scheduled Caste and 75 per cent, 96
percent and 92 per cent redpettively for Stlvelllod Tribes. The Committee
are greately concerned that vesy large numbers of seats reserved for these
communities thys remain unfilled year after year.

The number of Scheduled Caste students who qulified without relaxa-
tion in marks in the examinations held in the years 1980, 1981 and 1982 was
6, 8 and 8 respectively. Only one Schednled Tribe Condidate qulified without

_any relaxation in marks in each of thesc years. The small number of
Scheduled Caste/Scheduled Tribe students who qulified in the Joint Entrance
Examination w1thout,relaxa_taon is also a.matter of great concern.

'The Committee find that - the problem of filling up -the seats reserved
“for'Scheduled Caste/Scheduléd Tribe’s candiidates ‘in the Indian Tastituies
*‘of Technologyhas engagéd the sttention of'the Government of India and
the authorities of -the Instifutes ‘for‘the - past thany: years. 'Fill the -year
- 1978, admission was made through the Joint ‘Entrance -Examindtion.

Direct admission of ‘Scheduled - Caste/Scheduled ‘ Pribe 'students se¢uring
50 .or-more.marksin the qulifying examination was.also made. From the
year 1979, direct admission of Scheduled Caste/Scheduled Tribe students
has-been discomtinued. All admissionsare being-made through the Jojint
. Entrance Examination and the minmum qualifying marks inithe aggsegate
has been .prescribed at . two-third of the mipimum-for generel  category
<candidates.

‘Prom the datd furnished to the Comimittee, it is seen that the average
of the Towest aggrcgate ‘mafks of the last'Scheduled Caste/Schedtled Tribe

" candidates admitted ih the various courres’in HTs during the year 1982:83 was
"24 as agdinst'the corresponding average of S0 percerit in‘the case of general
candidates. It is evident that due to keen competition among the general
category candidates for-admission: ia the HYTs.; the ninimum ‘perossitage of
“ymarks securcd’by ‘stich bandidates' is-quite high-with ‘the Tesaltighiat-the
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‘adntisdion requirement “of two third of the minimum for general-category
‘eandiddtes in case of Scheduled Caste/Scheduled Tribe students also tendsto
'be high. This eventually results in low intake of Scheuled Caste/Scheduled
Tribe candidates against the resgrved seats. In a communication furnished
to the Committee after evidence of officials of the Ministry of Education
’w'as over, the Secretary, Ministry of Education has informed the Committee
‘that mstructnons have béén issuéd that the cut-off point for Schedaled Caste/

" Schediiled Tribe students will'be two-thitd of the aggregate rather than two

“third of the individual subjeét. Also, at the time of taking final decision,
the cut-off point will again be deterniined consistént with the entry standard
in order to fake as many students as ‘possible from these communities. The
‘Committe expect 1hat the assurance given by the ' Secretary, Ministry of

_Education will be itifplémented in afl seriousiess by the authorities: of the
TITs.

Reﬁy of fhe Goverrment

The decision to keep the cut-off point for Sclieduled Caste/Scheduled
Tribe students at 2/3rd of the aggregate rather fhan 2/3rd of individual
subjects has already been implemented. Also the Chaifman of the
Council has personally looked into the performance of the SC/ST studerts

_in the Joint Entrance Examination 1983, when it has been deeided to
admit a few more SC/ST students for the Under-graduate programme in
the IITs for the year 83-84 by further relaxation of the academic require-
ments. As such the interests of the SC/STs is being safeguarded.

[Ministry of Education and Culture (Deptt. of Education) O. M- No.
4-6/83—T 6 Dated 20-5-1983]

Comments of the Committee

See Chapter I (Prra,No. 1.10)
Retothinendation SI. No. 9 (Para No.3.50)

Till the year 1982, 5% of the total number of seats in post-graduate
courses in the 1ITs were reserved for Scheduled Caste/Scheduled Tribe
candidates. From the data furnished to the Conmittee, it is seen that the
‘number of Scheduled Caste/Scheduled Tribe students admitted in the post-
graduate courses in the HTs whs 40, 40 and 44 during the years 1980, 1981
and 1982 respectively. The Committee were informed during evidence
that there was no problem for admxsswn of Scheduled Caste/Scheduled
Tribe students at the post-graduaté level afid that there were very few
svedents who did not get admission. It was also stated that even 5% séats
rearved for Scheditled Caste/Schedeied Tribe candidates were not filled at
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post-graduate Ievel. The Committee have now been informed that from
the year 1983 the quota of reserved seats has been increased to 15% for
Scheduled Castes and 74% for Scheduled Tribes. The Committee wel-
come this decision of the Government.

Until 1982, admissions to post-graduate courses in the IITs were being
made on the basis of the performance of a student in the qualifying exa-
mination and subsequent written test and interview conducted by each IIT.
In the case of Scheduled Caste/Scheduled Tribe candidates, the qualifying
marks for admission to a post-graduate course were relaxed to the extent
of 5%. From the academic year 1983-84 admissions to post-graduate
courses in all the IITs will be depending upon the performance of candi-
dates in the All India Graduate Aptitude Test in Engineering (GATE) with
a minimum of 709, weightage in GATE performance and upto 30% for
performance of the candidates at the basic qualifying degree.

The Committee observe that for admission to post graduate courses,
Scheduled Caste/Scheduled Tribe candidates are not available even after
giving relaxation of 5% in the qualifying marks. With the introduction
of the GATE system from the year 1983 for admission to post-gradudte
courses no improvement in the intake of Scheduled Castes Scheduled Tribe
candidates can be expected in as much as a joint examination is a test
between unequals. As such the Committee recommend that Scheduled
Caste/Scheduled Tribe candidates who pass the qualifying examination and
apply for admission to post-graduate courses should be admitted and given
special coaching.

Reply of Government

As against earlier admissions of about 40 students per year, the analysis
of the latest GATE results reveal that 321 SC/ST students have qualified
at GATE examination. The number of SC/ST candidates eligible for admis-
sion to Post Graduate Courses in Indian Institutes of Technology has thus
increased considerably by the introduction of the GATE examination.

[Ministry of Education & Culture, Deptt. of Education) O.M. No. 4-6/

83-T6 Dated 20-9-1983]
Comments of the Committee
See Chapter I (Para 1.13)
Recommendation SI. No. 11 (Para No. 4.22)

Under the scheme of grant of post-matric scholarships to Scheduled
Caste/Scheduled Tribe students which is operated by the Ministry of Home
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Affairs, only two children of the same parents/guardians were made
eligible for the grant of such scholarship. However, this restriction was
removed in the case of girl studeats from the academic year 1980-81. The

Committee recommend that the Ministry of Home Affairs should remove

the restriction regarding grant of post-matric scholarship to more than two
male children from the same “parents/guardians so that Scheduled Caste/
Scheduled Tribe students are not deprived of receiving higher education.

Reply of Government
The matter is under the purview of the Ministry of Home Affairs.

[Ministry of Education & Culture (Deptt. of Education) O.M. No. 4-6-
83-T.6 Dated 20-9-1983]

Comments of the Committee
See Chapter I (Para 1.16)

Recommendation SI, N. 17 (Para No. §. 18)

At present, in the IITs, reservation in promotions has not been
provided beyond the post of Lecturers. The Committee consider that is
high time for the Government to take a decision to provide reservation
for Scheduled Castes and Scheduled Tribes in teaching as well as technical
at all levels.

Reply of Government

It is felt that reservation for SC/ST in higher teaching position in the
Indian Institute of Technology need not be made specially in view of the
difficulties experienced to fill up vacancies at Lecturers levsl, where
reservation of posts for SC/ST candidates exists. Reservation{for technical
and administrative positions already exists in the IITs.

[Ministry of Education & Culture (Deptt. of Education) O.M.No.4-6-/
83-T.6 Dated 20-9-1983]

Comments of the Committee

See Chapter I (Para 1.19)

Recommendation Sl. No. 18 (Para No. 5.19)

The Committee note that Government have taken a decision that in
1Ts the post of Lecturer need not be operated on a roster system nor the
dereserved vacancies carried forward from year t0 year.

The Committee feel surprised how_the Ministry has made a categorical
statement that separate rosters are being maintained in each 1.1.T. for each
category of post and these rosters are inspected periodically and annual
inspection reports are also furnished by each I.I.T. The Committee feel that
the rosters are the kingpins on which the whole system of implementation
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of rcservatnon orders rests and so in each Indian Institute of Techmology
separate rosters should be maintained for each category of Post. They
should be periodically inspected and signed by the Liaison Officer appomted
for the purpose. Discrepancies noticed during the inspection of Tosters
should be rectified immediately and annual inspection reports should be.
furmshed by each L.ET. fo the Miwistry of Education.

The Committee desire that Ministry of Education should review the
decision that the post of Lecturer need not be operated on a roster system
and that the ds-reserved vacancies should not be carried forward.

Reply of Government
“The Government has reviewed the issue and feels that for the purpose
of maintaining high quality of educatioa, the reservation for the post of
- lecturer should not be operated on a roster system.

[Ministry of Education & Culture (Deptt. of Education Q.M. No. 4-6-83-
T;6 dated 20-9-1983]

Comments of the Committee
‘See Chapter I (para 1.22)

Central Universities
Recommendgtion Sl. No, 2] (Para No. 8.16)

The Ccmmittee note that a Special Cell was set up in January, 1979 in
the Umversxty Gtants Commission to watch the implementation of various
orders for employment and programmes etc., relatmg to access of hlgher
education to students belqngmg to Scheduled Caste and Scheduled Tribes
communities. During th: course of evxdence, the Secretary, U.G.C., infor-
med the Committee that data regarding enrolment of Scheduled Caste/
Scheduled Tribe students in various universities has been compiled for the
year 1977-78 and the data for the year 1978-79 has been compiled but not
yet analysed. The information for the years 1979-80 and 1980-81 is stated
to be under collection and consolidation. The reason for the delay is stated
to be late receipt of information or receipt of ingomplete imformation from
the universities. The Committee wonder how effective implementation of
teservatxon orders could be possible if aaalyms of the data re]atmg to the
year 1978-79 was not available w1th the U.G.C even in 1983. This clearly

shows that the special cell in the UGC has neither been able to collect the
required information from the universities promptly nor has it been able to
analyse expeditionsly the data already received. In short, the Special Cell
has proved to be ineflective in this respect. The Committee recommend
that all necessary steps should be taken by the U.G.C. for collection analysis
and publication of the required data promptly.



38

Reply. of Gavernment:

The UG.C. has reported that the Special Cell fnnct;omng in the
University Grants Co,mmxssxpn smce Jammry1 1979 engaged inter-allg in the.
collectlon of mformanon on an annugl basls from nearly 4,886 colleg¢s and
about 132 Universities rcgardmg course-wise admissions, appom‘tments to
teaphmg and non-teaching posts by reservation to candldates belonging to
Schcdul:d Caste & Schedu]ed Tribe commumues, The collectnoq is done
district-wise, state-wise, region-wise, level-wise and university-wise, Onv
admissions and appointments, about 150 tables are prepared on the basis of
primary data collected from coleges and. umiversities every year. The
informatiop in. respect of Scheduled Castes/Scheduled Tribes in the Govern-
ment_ and an-Governmem Institytions is alsp collected besxdcs sex-wise
information rezardlng agmissions, appomt;nc,nts and addmonal mformatnon
rcgprdmg reservations in hostels, utxhsatxon of fellowshlps and other incentive
programmes launched for the weifare of Scheduled Castes & Scheduled
Tribes. The volume of work involved in collection and compilation of the data
is enormous. The delay in collection and compilation of data could also be
attributed to among other things, late and incomplete receipt of information
from Universities apd Colleges ang the time soken in the iatensive follow-up
athpn The. m[grmatloq for the year, 1978-79 hgs been comﬂled and report
“written. The information for the years 1979 -80 &nd 1980-81 has been collec-
ted ang, compiled upto the extent of 70% apd. is likely, 10 be . cogselidated
m anglysed very shortly- Prp,forn;a for collgsting, the staustwal data for
the year 1981-82 are being issed 20 all Universisies and: Colleges:  Efforts
are being made to, cover the backiog.

2. It has been decided to request U.G:C. that while they may continue
to collect, analyse and publish. all-India. stagistics, they may take special
mepsuses for the, expeditious - collection, anglysis and publication of. the
requirsd da&qsgpa;;atelx in respegt of, Ceptegl Ugiversities for which the
Geasral Goverpmens, is directly responsibie.

[Ministsy of Education & Cultuxe (Depts. of Bducation) Ne.F.7-7/83-

U.5.dated 21.9.1983]
Comments of the Committee
See Chapter I (Para 2.3)
Recommendation SI No. 24 (Para No. 10.36)

' The Commiftee have been informed that in Aligarh Muslim University,
the Vice-Chancellor is authorised to make nomination in admission upto
20% of the total seats. Out of these, 5% seats are reserved for Scheduled
Caste/Scheduled Tribe candidates except. in M.B.B.S. course. The
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Comnmittee are unhappy to know that the average percentage of enrolment
of Scheduled Caste students to the total enrolment in under-graduate
courses in the University was 1.10 and in-post-graduate courses it was 1.18
in 1980-81. The percentage of enrolment of Scheduled Tribe students to
the total enrolment was zero both at the under'graduate and post-graduate
levels. The Committee recommend that this University should fall in-
line with other "Central Universities and provid 15% reservation for

‘Scheduled Castes and 73% for Scheduled Tnbcs in all courses of studies.
including the M. B. B. S. course.

Reply of Government

The recommendation has been noted. The matter will be pursued
with the University keeping in view the Special Character of the University
as embodied in Act, as amended by Parliament in December 1981.

[Ministry of Education & Culture (Déptt. of Education-No. F. 7-7-83-
U.5 dated 21.9.83]
Comments of the Committee
See Chapter I (Para No. 2. 6)
‘Recommendation Si. No. 26 (Para No. 10.38) -

The Committee note that in Delhi University no reservation has been
provided for Scheduled Caste/Scheduled Tribe candidates for admission to
M.Sc. post-graduate and diploma courses in Medical Sciences. M.Sc in
Electrical/Civil/Mechanical and M.A. course in Music and Fine Arts. The
Vice-Chancellor, Delhi University, stated during evidence that there is a
proposal for making reservations in these courses. The Committee would
like to be informed of the out come of this proposal.

Reply of Government

The Academic Council of the University of Delhi at its meeting held on
14.6.1983, decided that in a Post-graduate course. where the number of
seats exceeds. 15, reservation at the rate of 15% & 71% be made for SC
and ST respectively. Where the number of seats is more than 7 but less
than 15, 15% seats be reserved for S.C. candidates (if no S.C. candidate is
available, the seats will go to a S.T. candidate, -if available). No seat will,
however, be reserved in a Post-graduate course if the number of seats is

less than 7.
[Ministry of Education and Culture (Deptt of Education) No. 7-7-83-
U.5 dated 21.9.1983]
Comments of the Committee
.See Chapter I (Para No. 2.9)
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" Recommendation Sl. Ne. 29 (Para No. 10.41)

The Committee note that in the Jawahar Lal Nehra University the
average percentage of enrolment of Scheduled Caste/Scheduled Tribe
‘students to the total enrolment in.the post-graduate Arts courses in the year
'1981-82 was 6.64 for Scheduled Castes and 5.31 for Scheduled Tribes. The
Vice'Chancellor of the University statéd during evidence that this low per-
centage was due to insufficient number of applications received from
Scheduled Caste/Scheduled Tribe candidates. On the other hand, com-
plaints have been received by the Committee that there were cases where
_Scheduled Caste/Scheduled Tribe studnts received good marks in the written
examination but were intentionally given low marks in the interview so as
-to exclude them from being selected. The Committee are not satisfied with
_the explanation given by the Vice-Chancellor of Jawahar Lal Nehru University
_that even in the case of general candidates it could happen that students
.scuring goods marks in the written examination got low marks in the inter-
.view. They would like to emphasis that Scheduled Caste/Scheduled Tribe
Condidates need to be given facilities for receiving higher education and
therefore the Faculty Committee of the University which looks after the
admissions should be fully conscious of their responsibility in this matter.
The Committee are of the view that there should hardly be any occasion
for rejecting any Scheduled Caste/Scheduled Tribe ‘candidate in interview
"if he has secured good marks in the written test. The Committee

recommend that in the interview Committee at least one person belonging
to Scheduled Caste/Scheduled Tribe should be included.

Reply of Government

The Jawaharlal Nehru University has reported that the low percen-

tage of enrolment of SC/ST students to the total enrolment in the Post-

_ graduate courses in the year 1981-82 was due to poor response from these
" categories for certain programmes of studies in the University.

In terms of the Admission Policy formulated by the Academic Council
of this University, the interse merit of Scheduled Caste/Scheduled Tribe
candidates is adjudged among themselves and not in relation to the general
category of candidates.

Consequently the relatively poor performance of Scheduled Castes/
"-Scheduled Tribes either in the entrance test orin the viva<voce does not
adversely affect them in any manner as they are not competing with the
general category candidates for admission.

It may be added thatin order'to emsure wider representation of
Scheduled Castes/Scheduled Tribes on its student body the University has
laid down that all Scheduled Caste/Scheduled Tribe candidates who have



satisfactorily cotiptted ‘e ‘Yutifyitfg ‘exiiivition ‘for ‘admission to a
programme arc eligible to apply irrespective of percentage of the marks
secured by them.

fMinistry of Education & Culture (Deptt. of Eduycation) No. F-7-7/83-

U. 5 dated 21.9.1983]
Comments of the Committee
See ‘Chapter I (Para 2.12)
Recomhiitehdstivn: S). No. 30 (Pira No. 10.42)

The Committee note for that admission to PhD. courses the critetion
fixed by the University Grants Comimission is 55% riarks. ‘However, ‘tie
Jawaharla] Nehru University has raised this percentage fo 59 with fhie
results that sufficient - number ‘of Scheduled Caste/Scheduled Tribe stifdesits
are not getting admission to ‘Ph. D courses in fhis University. ‘The Céin-
mittee feel that the present ehgnblllty criterion for admission néeds £ Be
relaxed in the case of Scheduléd ‘Caste/Scheéduled ‘Tribe candidats so fhflit
they are not deprived of ‘the facifity of admmission to fhese courses. The
Committee need ‘hardly stress that too many resfrictions at ‘the stage of
admission are not desirable in order to improve the intake.

Reply of Government

The Jawahsrlel Nelira Utriversity hat intimintéd that the position s
stated in the report thatthe Acidmic Council of the University has raised
the perconage of tarks for admission of SC and ST cindidates to the Ph.D.
course to 59 is not corrdict. As per sdmission Policy of the University, the
SC/ST candidates who have passed the qulifyimg examination are eligible to
apply for admission to any programme of study in the University (mcludmg
M. Phil/Ph.D. programme) irrespective of their aggregate perceiitage of
marks ia the quhfymg examination.

[Ministry of Education & Culture (Deptt. of Education) No. F, 7- 1183
U. 5 dated 71.9.33]

Comments of the Committee
Sec Chapwr I (Fare 2.15)
Recommendation Sl. No. 32 (Para N¢. 10.80
The Comiittee rocowmsnd that all resfrictions chuding €atrance
exantination aad ivterview for wémission of Schefuied Ciste/Scheduted
Tribe stdenty in the Costrat Umiversities should be sbundoned. Merito-
rious Scheduled Caste/Scheduled Frite students shonld be admitted in -all
courses and special coaching given to them.
R is obierved that 4 dhe Cenitrat Uiiversities exeépt thie Aligarh
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Muslim University have - miade: prosigeon for segervations in admission in -
most of the under-graduate and post-gradua.te courses. Provision has also

been made for re]a.xatnqn of mmlmum quahﬁcatxon in respect of SC/ST

candidates. The Universities which hold written andfor oral test draw a

scparate merit list for the SC/ST students. Thus the examigation for admis-

sion serves the purpose of determining inter-se merit among the SG/ST

"candidates themsetves. This is essential in those .coueses Where - aumber of
candldates is more than the avallable seats and where special type of
aptltude is requxred Most of the Universities. are of the view that the

system of holﬂmg tests should be made applicable to the SC/ST candmdatcs

also where such a test’ has been prmmbeé for 'other stadents.

. As for the suggestlon that specxal coachmg shoutd be given to ‘SC/ST

students in connectxon with entrance examinations, atteation is isvited to

ti:e reply given under recommendation’ No. 1603 which elamﬁel &e
posmon

[Ministry of Edycation & Culture (Deptt. of Education) No. F 7-%83-

U.5 dated 21-9-83]

Cm;ments of the Commttee
See Chapter I @am Ne. 2. 18)
‘Recommendation ‘Si. Ne. 39 Ne. (Para No. 13.25)

- In then- lener dated 16th April 1982, the University Grants Commissien
‘informed the Central Universities that the Government of India has indi-
cated that its instructions regarding reservation for-Scheduled Castes and
Scheduled Tribes in respect of posts to be filled up by promotion are
uquimd to be nbcmed hy dl aanmmous bodies rweivim grants from
actien in this matter. fnom the mformahon fu;nxshed to the Corﬁinittee,
#t is soon thatmone of the Central Unjvprsities has implemented the orders
regarding resorvatien ia promotion in the teac}nng posts, The Committee
‘recommend that the orders regamding mrvwans in promouons from the
post of lecturer tothe post of Reader, Prafessog etc. /in the various Fqcp;pes
and Departmests of the Gentral Ugiversities and colleges affiliated to them
should be implemented expeditiously. o
Reply of Gommt
"f‘he teaching posts above the Jevel of Lecturer ase a1 present aot ﬁ.llcd
on the basis of promotion. Phe question of making reservation of SC/ST
gandldates for promotion to the grade of Readers and Professors does not,
therefore, arise.
[Ministry of Education & Cutture (Deptt. of Edueatiop) No, F. 7-7/83-
1.5 Deted 21-9-1983]
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Comments of the Committee
See Chapter I (Para 2.21)
Recommendation SI. No. 40 (Para No. 13.26)

From the date furnished to the Committee, it is seen'that in all the
Cantral Universities taken together there were 8 teaching posts (2 Readers,
6 Lecturers) held by Scheduled Casts/Scheduled Tribe persons as in
July, 1978. Two years later i.e. in June, 1980, the number of posts of
Lecturers beld by Scheduled Castes/Scheduled Tribes was 22. According
to the available information furnished to the Committee by the Ministry
of Education in January, 1983, the total number of teaching posts held by
Scheduled Castes/Scheduled Tribes in the Central Universities is 67.

The available data furnished by the Ministry of Education in January,
1983 further shows that out of the total teaching staff of 3841 in the Central
Universities, the number of posts held by Scheduled Castes/Scheduled
Tribes is 67. i.e. 1.7 per cent. If the Scheduled Caste/Scheduled Tribe
‘teaching staff appointed in the North-Eastern Hill University (Nos.52) is
excluded the number of Scheduled caste/Schedaled Tribe teaching staff in
the remaining Central Universitics comes to only 15, i.c. 0.4 per cent.
The increase in the strength of Scheduled Caste/Scheduled Tribe teaching
staff in the Central Universities (except North-Eastern Hill University) from
4t0 15 dhrins the last 4-} years clearly shows that all that is required has not
been done toselect a larger number of Scheduled Caste/Scheduled Tribe
candidates in the teaching posts.

The orders regarding reservation for Scheduled Castes (15 per cent) and
Scheduled Tribes (5 per cent) in recruitment to the posts of Lecturers were
‘ communicated by the University Grants Commission to the Central
Universities in August, 1975, The fact that even seven years after the Issue
of these orders, there are only 15 Scheduled Castes/Scheduled Tribes in the
teaching posts in the Central Universities (excluding Scheduled Castes/
Scheduled Tribes in the North-Eastern Hill University) out of a total of
3660, only indicates that the reservation orders have remained mostly on
paper. The Committee strongly feel that serious view should be taken by
the Ministry of Education, the University Grants Commission and the vice
Chancellors of the Central Universities as to the measures which need to be
taken promptly and effectively to increase the intake of Scheduled Castes/
Scheduled Tribes in the teaching posts in the Central Universities. The
Committee also feel that it is high time that Government should takea
decision to provide reservations for Schedu[ed Castes and Scheduled Tribes
in teaching and non-teaching posts at all levels. The Committee would
like to be informed of the steps taken in this regard.
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Reply Of Government

£

The question of appointment of SC/ST candidates to teaching pesis
was discussed in the meeting ‘of the Vice-Chancellors of the Central
Universities held on December 22,1982. It was impressed upon the Vice-
Chancellors that it was incumbent upon the Central Universities to follow
the U.G.C. guidelines in this regard. The meeting also recommended that
the Universities which had not yet fallen in line with these guidelines may
take immediate steps to do so. In February, 1983 Education Secretary had
written to the Vice-Chancellors of Central Universities that immediate steps
may be taken by them to ensure that requisite provison in this regard are
made in the statutes and ordinances.

It may be mentioned in this connection that while the U.G.C. guidelines
lay down reservation for SC/ST candidates for recruitment of teaching
posts upto the level of lecturers, it has been stipulated that there should be

‘no relaxation in the qualifications in appointment to teaching posté.
Now that most of the Central Universities have made provision for reserva-

“tion in mest of the P.G. Courses the U.G.C. has also increased the number
of Fellowships, it is expected that the number of SC/ST candidates possess-
ing qualifications prescribed for the teaching posts will be available and it
~will be possible for the Central Universities to recruit candidates of these
communities to the teaching posts to the requisite extent.

" [Ministry of Eduction & Culture (Deptt. of Education) No.F. 7-7/83
U.S dated 21.9.1983)

Comments of the Committee
See Chapter I (Para 2.24)
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RECOMMENDATION SOBSERVATIONS REGARDING. WHiCH
‘FINAL REPLIES OF GOVFRNMENT HAVE NOT BEEN REca.xvi;D
Indian Institutes of T echnology

Retosmmendation SI. No. 16 (Para Noi 5:17)

From the ddta furnished to the Committee, it is-seen that in Group: A
Posts; there is one Schediiled' Caste porssa“ (dut of a total 6f 406) itf the
T, Dethi, ot Schéduted Caste ind oné. Scheduled Tribe (outof a totsl of
407) in IIT, Madras, one Scheduled Caste C(out of atotal of 336)in HY,
Bombay and 4 Scheduled Castes (out of a total of 643) in IIT, Kharagpur.

~Even among the Group A posts, information has not been furnished
separately about teaching and non-teach!ng Scheduled Caste/Schedu‘lcd
Tribe staff in 11T, Madras and 1IT, Kharagpur, Informatlon regarding IIT,
Kanpur bas not been furmshed ’

Decision regarding reservation for Scheduled Castes and . Scheduled
Tribes for the post of Lecturer was taken by the Ministry of Educetion on
-19th July, 1976. As wonld be seem from the above figures, the actual
representation of these communities in the posts of Lecturers is negligible.
The orders regarding rcservauon of posts for these communities have thus
remained on paper only. It seems obvious to the Committee that bcyond the
formality of aimouncm; that résérvations have been' providéd i the post
of Lecturers, o sificere effort has been made to appoint Lecturers belonging
to these Communities in the: variods Institutes. The Committee would like
the Ministry of Educatithi . to. méke an-in-depth analysis of the recruit-
ments made to the posts of Lecturers in the IITs-during the last fiive years,
the number of Scheduled Caste/Scheduled Tribe candidates who applied
for those posts, the number out of them who possessed the required quali-
fications and the reasons why hardly any one of them could be selected
for those posts. The results of such study and the steps proposed to be
taken by the Ministry and the Council of the IITs 1o increase the intake of
Scheduled Caste/Scheduled Tribe persons in the teaching posts should be
intimated to the Committee.
Reply of Government
The Indian Institute of Technology have been requested to give this
information.
[Ministry of Education & Culture (Deptt. of Education) O.M.No. 4-6/
83-T. 6 Dated 20-9-1983]
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Thie Comilttee siouldBe iiformiod of My comurors rensity of the slily
under-taken by the Ministry slopgwith the steps tikew by thie el Iniliun
Biefitité of Tethuology'ts increaps the intalte of: Schedulsd Caste/Schaliuled
Tiflie ‘pefsene ik Mo teaching posts.

Cémoal Untvershlix
m‘ : & W (Puta N 1.9)

The Committee hzve been mformcd that at present the Utiversity
Grants Commission does dot  have atly "smut‘ofy powérs to take action
aﬁimtthee'entm ot viate Univérsitiss fo cafitde cempliance with the
oriéts regrding reservatiotis for samwm Ttibes: Erom
e iiffotination futnidfied to Bk Cosimtitice, it has beon noticed:thata
number of comhunications: Mave bees semt fhom iy to time by the
Ministry of education and the WUmiversity Geaatp Commission to the Central
Universities and  also to other Universities for unplemeqtm g the orders
regarding reservatioas for Schednlgd,Cuteﬂchgdnled 'Itnbgs in adxmsslon to
Universities and, coﬂegcs as alep in wtment: of staff in the. Umversxtlcs
It:hes been stated: that the Univem are wp;og;moua{bodxes ‘and orders
rmtdlns -Teservations hnvc to l;egpt amrovad:uy the Apadczmc Coupcxl
Exzecutive Conacil. or other utpomm of the Umve:;;;aes befo,re these
can-be: implemented.

The Continittee find' that sectionts MW'of the UGC Att empowers the
Commission to withlfold grats ~fréhs theé- Umiversity ih cortain casts as
specifiéd i the University Ggatity Cominimion Act and the Rades and
Kegulifions miade there under. This section it is stated, does not empower
the Commission to withheid grants if, any. Unjversity does not comply with

¢ ordcrs regarding reservatlons The Commmee are informed that
Goverment have Bicfded in prmc:p1c to méo'rﬁbfaﬁ! at’ a#pmpﬁﬂte pro-
vision in the UGC Act, to ‘vest the Commisaon With statifory powers to
enfore compliafice’ vﬁﬂ: theit SHidHnks 19 (B wistwer of reservations. the
Secketary, Ministry of Bdutation, assertd, the Committos, during evidence
thiai wetion i boimg takeni to bing forwarid.an- amending legislation which
woold take-cise of titis- and séveral: othier matters. The Commitice
récommmed that action - is this regasd’ may be cxpodited: and . the result
. intimsatod- 10’ the Committie: )

" ' fepty of Goverduient

Certam proposals for aniendmcm of U’GC Akt to Thclude;: inbereatia,
the. provision in the YGC Act oo vest the Comimission withi statutory powers
1o énforce compliance by Universifies with' didir 'giitdetinés in the pwtter
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of reservations have beani seoeived. These: proposals for amendments of

UGC Act are uader examination in'. the Ministry and every effort is being
made to expedite the same. ..

{Ministry of Education & Culture: (qu. of Educm:m)No. F. 7-7/83-
, ;U.5 dated 21.9.1983]
Comments of the Committee

The Committee may ; be informed : whether the proposals to amend the
Univenity Grant Commission Act have since been finalised.

Reeomumhﬁon Si. No. 42 (Pm No. 13.28)

It has been stated that in Ahgarh Muslim Umverslty, separate data
regarding Scheduled Caste/Scheduled Tribe persons employed in the teach-
ing posts is not maintained. The Committee recommended that such data
:should be compiled and maintained by the University regularly.

Reply of Govenment

The recommendation of the Commiittee has been brought to the notice
‘of the Aligarh Muslim University. However, the Aligarh Muslim University
"has reported that it has certain special problems which are unique to the
University in terms of tlie provisions of the Aligarh Muslim University Act.
‘The University has pleaded that the proportion of reservations as generally
laid down for Scheduled Caste and Scheduled- Tribes should not be made
applicable to it. The University has agreed that after the University Court
which is the Supreme Body of the University is reconstituted, the matter
-will be placed before it for consideration and decision.

[Ministry of Education & Culture (Deptt. of Education) No. F. 7-7/83-

U.5 dated 21.9.1983]
Comments of Committee

The decision of the Court of the Aligarh Maslim University on the
recommendation of the Comnittee may be intimated.

\ R_ecom@ldaﬁon 81, Ne 43 (Para No. 14.5)

From the information -furnished to the Committee, it is noticed that

" as'per Government's -imstructions the Dethi - University and Jawaharlal
‘Nehru University have agreed to provide reservation of ‘15 per cent and 73
" percent for Scheduled Castes/Scheduled Tribes in non-teaching posts. The
other Universities (except North-Eastern Hill University) -are: making
reservation in class III. and IV posts only on the basis of instructions
issued by the Ministry of Eduction in June, 1966. The later instructions

: issued by the University Grants Commission rcgardmg reservatnon in Class 1
and II posts (Group. A and B) and for reservanons in promotlon are yet to



be implemented. The  Committee would like all the Central Universities
to adopt and 1mplement these instructions without delay.

Reply of Govemnent x

* The Government are of the view that Central Universities should strictly
implement reservation policy laid down by Government for SCs/STs
candidates in the matter of filling up non-teaching. posts by ‘direct recruit-
ment as well as by promotion. The matter is being pursued by the Central
Government with the concerned Central Universities.

[Ministry of Education & Calture (Deptt. of Education) No. F. 7-7/83
U. 5 dated 21.9.1983.]

Comments of the: Committee -
The Committee may be informed whether the reservation policy in the

matter of filling up non-teacking posts umuny bemg implemented by all
the Centrsl Universities.

Recommendation Si- Ne. 44 (Para No. 14.6)

The Committee are surprised that the representation of Scheduled
Castes in Group C posts in the Aligarh Muslim University and Banaras
Hindu University is only,0.95 per cent and 0.57 per cent respectively. Even
in other Central Universities (except North-Eastern Hill University), the
representation ranges between 4.35 per cent and 6.68 per cent which is
much below the reservation allowed for Scheduled Castes. The representa-
tion of Scheduled Tribes in Group C posts is nil in Delhi Universtiy
and Visva Bharti. In other Universities. the rerpesentation is below one
per cent. The Committee are unable to believe that adequate number of
Scheduled Caste persons are not available even for recruitment to Group C
posts in the Central Universities. The Committee recommend that the
reasons for low representation of Scheduled Castes/Scheduled Tribes should
be gone into and steps taken to increase their intake in the services of the
Universities.

Reply of Government

The University Grants Commission is being requested to go into the
matter and recommend steps to be taken [to increase the intake of SC/ST
candidates in Group C posts.

[Ministry of Education & Culture (Deptt. of Education) No. F. 7-7/83

U. 5 dated 21.9.1983.]

Comments of the Committee

The Committee, may be informed of the action taken by each Central
University to implement the recommendation of the Committee.



etslibinendiition 1. No. 47 (Pare No. 16.5)

The Committee furthler recommend that eAch Central Utiiversity
should in its annual budget -Gthisrk fundfor the educational develop-
wreat: of Schoduled Caste/Schediiled Tribe stndeats and for:bensfits 10 be

growided 10:Schedulod  Caste/Schoduled Tribe 4caching. apd nonjeashing
-staff. of the ‘eniversity: prepase-achoms for the hemefit of these communities

isntl intpidment them.,
Reply &f the Govesmmont
The recommoendstion &asheei. motod amdis homg brought o the
.piolice. of-WGC and Lentral Universities for examination.
[Ministry of Educatiti«t-Cislktmie (Beptt..of Education) No. F. 7-7/83
A, 5. deted 21,9:1983.]

The Committee may be informed of the action tiken &y -chch Contulil
University to inipldiment the:incotameudesi an of the Committee.

A &m“*

N Cbaxrman,
New DELHL . Camwrtee ou the Wdfare of
Moventher 21,1983 Scheduled Castes.and Scheduled
Xartika 30 1905 (S) Tribes



APPENDIX

Analysis of the Action Taken by Government on the recommendations
contained in the 39th Report of the Committee.

(Vide Para 4 of the Introduction)
1. Total number of recommendations......... 47

II. Recommendations which have been accepted by
Government (vide Recommendations Si. Nos. 6,7,8,
10, 13, 14, 19, 22, 27, 28, 31, 33, 34, 36, 37, 38 & 41)

Number......... 17
Percentage to the total......... 36.17

III. Recommendations which the Committee do not
desire to pursue in view of Government’s replies
(vide Recommendations S1. Nos. 3, 5, 12, 15, 23, 25,

35, 45 & 46)
" Number......... 9
Percentage to the total......... 19.15

IV. Recommendations is respect of which reply of Govern-
ment has not been accepted and which requires reitera-
tion (vide Recommendations Sl. Nos. 1, 2, 4,9, 11, 17,
18, 21, 24, 26, 29, 30, 32, 39 and 40)

Number............ 15
Percentage to the total............ 31.92

V. Recommendations in respect of which final replies of
Government have not been received (vide Recommen-
dations at SI. Nos. 16, 20, 42, 43, 44 and 47)

Percentage to the total......... 12.76
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